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of answer to a supplemen-
tary question on starred
question No. 730

ene copy has to be given to the Minis-
ter, one copy to the Speaker, another
copy to the Secretary and one to the
Minister of Parliamentary Affairs.
Four copies. What is it that even the
hon. Minister can do, with all
his anxiety to place the matter before
the House, if it is given to him only
one minute in advance? Therefore, I
suggest that half an hour before the
meeting commences if any paper is
given to me, then I shall look into it
and try to dispose of it that very day.
Otherwise, if I consider that it ought
to be brought up before the House at
all, I will bring it before the House,
giving sufficient notice to the Minister
to make a statement if he considers it
necessary. That will be adopted in
future, unless the Minister says that
he has had notice earlier and that he

is prepared to make a statement
fmmediately. I want to help the
Minister and to help the House also.

In this particular case, I am not
called upon to give my consent to
this adjournment motion in the cir-
cumstances.

STATEMENT RE, CLARIFICATION
OF ANSWER TO A SUPPLEMEN-
TARY QUESTION ON STARRED
QUESTION NO. 730.

The Minister of Railways (Shri
Jagjivan Ram): It has been brought
to my notice that my reply to a
supplementary question by Shri

" Feroze Gandhi on 7-3-1958, arising
out of Starred Question No. 730, was
not quite clear and might give rise
to an erroneous impression. Shri
Feroze Gandhi wanted to know what
saving wag effected as a result of
purchases by the Steel Purchase
Mission which was sent abroad last
year, against the tenders which were
reccived by D.G, S. & D. I replied
that the saving would be substantial,
something like Rs. 7-8 crores.

.I would like to amplify that in
glving this figure I had particularly
In my mind tenders received in

*Moved with the recommendatié)n of the Pf;sident.
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India a few months before the Mis-
sion was sent abroad. Taking, how-
ever, the purchases made in India,
more or less contemporaneously with
those made abroad by the Mission,
the saving would be about Rs. 1}
crores at a rough calculation. Inci-
dentally, I may also mention that
iron and steel materials are purchased
in India not by the D.G, S. & D, but
by the Iron and Steel Controller
under the Ministry «of Steel, Mines

and Fuel, N

-—

DEMAND* FOR GRANTS—contd.
MiINISTRY OF FInancE—contd.

Mr. Speaker: The House will now
resume further discussion on the
Demands for Grants relating to the
Ministry of Finance (including Plan-
ning Commission),

Hon. Members will be aware that
at five o’clock today, all the outstand-
ing Demands will be submitted to the
vote of the House; guillotine will be
applied then, Before that, the
Demands relating to the Finance
Ministry will have to be disposed of,
that is, about five minutes before
five o’clock. Then, the others will be
disposed of.

The Minister of
Morarji Desai):
some time.
four o’clock.

Finance (Shri
I shall also require
I may be given time from

Mr. Speaker: I shall call upon the
Minister at four o’clock.

Dr. Melkote (Raichur): Yesterday,
I was saying that the ship of the
Second Five Year Plan was getting
floundered owing to the lack .of
foreign exchange component, but this
year we are meeting under better
auspices, because the Government of
India have taken sufficient steps to
get substantial foreign exchange in
ordt-er to carry out the Plan as far as
possible. We should congratulate the
Government of India and the Finance
Minister for the task that they have
accomplished in getting this foreign
exchange component,



- {Dr, Melkote)

There haye been various speakers
here who have said that since the
core of the Plan Yas got to be main-
tained, it should also be seen that
the social services in the Plan are
also kept up. I can ill conceive how
these things could go together. So
far as I understand, the core of the
Plan pertaining to the Central Minis-
tries would be to the extent of about
75 to 80 per cent, but in the total pic-
ture, in the Plan as a whole, it is
only about 40 or 45 per cent. If,
therefore, the core of the Plan has
to be kept up, to a large extent, the
other items of the Plan also could
be kept up. The difficulty may not
arise mainly from insufficiency of
finance, but it may be due to other
reasons.

As far as I could see, during the
two years of the Second Five Year
Plan, we have been able to spend
only Rs. 1,500 crores; and still, there
is a balance of Rs. 3,300 crores to be
spent during the remaining three
years, which would roughly work out
to about Rs. 1,100 per year. Whether
it is possible to spend all this money
during the next three years is a very
big point, because if measures have
not been taken to increase the work-
load in cvery sphere, and also to
find out sufficient number of techni-
cal personnel and also the necessary
.equipment to complete the Plan, it
would be very difficult indeed to ac-
complish what is desired.

1, therefore, feel that we should
carry on with the Plan as it is, but
if, in any case, the Plan has got to
be whittled, let it not be whittled in
the matter of finding more employ-
ment. If moneys are needed for social
services, I can understand it; I can
understand the importance of social
services, but it is more important in
a poor country like ours to find more
employment opportunities. First, it is
necessary to satisfy the stomach, after
which alone we can think of other
gocial services. Therefore, those items
of the Plan which would cater to
finding more employment potential

in the direction of whittling the social
amenties and not those items of the
Plan which give more employment.

Looking into the note that has been
circulated by the Finance Ministry, I
tried hard to find out to what extent
the employment potential has increas-
ed during the Second Plan. It was
estimated in the beginning that we
would be able to give employment to
nearly nine million people during the
Second Five Year Plan. But during
the two years of the Second Plan,
we have spent about Rs. 1,300 crores
which is certainly not a small sum,
while in the five years of the First
Five Year Plan, the total amount
allotted was Rs. 2,300 crores and out
of this we were able to spend only
Rs. 1,850 crores or so. During the
first two years of the Sccond Plan,
in spite of difficulties of finance, we
have been able to spend about Rs. 1,300
to Rs. 1,500 crores, which means that
in the First Five Year Plan, we spent
on an average Rs. 350 crores per year,
while in the Second Plan, we have
nearly doubled that expenditure and
it comes nearly to Rs. 750 crores.
Therefore, even while not being able
to accomplish the full targets of the
Plan, our expecnditure has gone up to
twice, and, therefore, the employment
potential should have considerably in-
creased. So, we would like to know
to what extent the employment poten-
tial has increased and whether during
the remaining three ycars, it would
be possible to accomplish as large a
part of the Plan as possible of find-
ing employment for nine million
people as was promised.

While considering the question of
employment, it is also necessary for
us to find out to what extent during
this period of ten years since Inde-
pendence, we have, through various
legislative and other measures, tried
to bridge the gap between the have-
nots and the have's. We have accept-
ed a pattern of government which is
to be democratic; and a pattern of
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society which is to be socialistic is
our goal. Therefore, it would be
necessary to find out whether during
this ten year period, we have been
able to bridge this gap and to what
extent we have been able to accom-
plish our task of ushering in a real
socislistic pattern of society. If one
gleans through the statistics that have
been given to us, one fails to find the
-actual data in this respect. I, there-
fore, feel that it would be necessary
to enthuse the people at large and teil
them that during this ten-year period
of Independence, from scratch we
have been able to accomplish to this
extent and been able to give some
satisfaction to the people at large.
“That aspect of the guestion has got
to be taken into consideration, and 1
hope that at least during the next
year's budget discussion the Finance
Minister will provide us with a
brocure which will give us the neces-
saiy oawm.

It has boen said that the national
income has gone up during the First
Five Year Plan by nearly Rs. 2000
crores, ou: of which about Rs. 800
crores have gone in the hands of tee
capitalists and others, and nearly
Rs. 1200 crores have gone into the
village sector. It is said that the
national savings campaign and other
campagins for getting money from the
people have not evoked much res-
ponse in recent times. If an additional
sum of Rs. 1200 crores has gone into
the hands the village sector, would
it not be possible to get this from
them if we can give certain incen-
tives to the people over there? These
incentives can be given in the shape
of community projects which are
already there, While accepting some
of the items in the community pro-
jects, we can tell these people that
if so much money is moped up from
their area, we would be in a position
to give them certain amenities. This
may be one method of mopping up
the money which is in the hands of
the villagers, but which they are not
depositing even in a bank. If they
deposit it in the banks, the ways and
means position of the Government
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would have improved. There is no
banking system in the villages, and
they wish to keep the money in their
own hands. What we should do is to
increase cooperatives and give them
incentives so that we may mop up
the money by one way or another,

Sir, I have been visiting some of
these community development pro-
jects and I would like to place before
the Finance Minister one particular
thing I have noticed. Whether it is
the responsibility of the Centre or of
the States, it is immaterial. A large
part of the money is spent in the
rural sector and over items which are
not very big in themselves. But the
control of the Finance is very great.
The scrutinising and sanctioning
authorities go and inspect the scheme
and then release the money. After
all is said and done it has to be
admitted that some of these items
are very small, costing about Rs. 1,000
to Rs. 1,500, and inspections are
carried out by an Assistant Engineer,
or an Executive Engineer, or by the
Chief Engineer himself sometimes,
Until then moneys are not sanctioned.
In doing so, the officers have to make
a number of visits, and necarly 30 to 40
per cent of the monecys are wasted
in inspection alome. Villagers have
to construct these roads, bridges or
school buildings and if some non-
official agency on whom Government
can repose¢ confidence can be asked to
make the inspection and certification,
it will facilitate matters. After all
Rs. 15,000 today is worth only
Rs. 4,000 to Rs. 5,000 of some years
back. This is not a very big amount,
and there is no harm if the standards
are slightly lowered. I would like to
say that the Chief Engineers and
others should not be made to scruti-
nise these and lower the standards.
They are accustomed to dealing with
huge sums; their specifications should
be standards for infinite time. So,
ordinary supervisors or overseers
should be asked to go and certity and
then the moneys should be released.
It is only then that our community
projects and other developmental
schemes would make headway. I
the community projects are not
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{Dr. Melkote]
making headway, apart from other
factars, one of the main factors, is the
Iate issue of financial sanction.'I feel
that the Finance Ministry should look
into this question and see to what
extent these things ought to be modi-
fied,

Sir, the Finance Ministry last year
appointed a Pay Commission. It is
sald that our aim is a socialist pattern
of society. Therefore, year after year

with these developmental plans all -

over the country, the national income
is going up. The Government of
India itself may give evidence before
the Pay Commission and in doing so,
may I request the Finance Ministry
to work out details of the redistribu-
tion of incomes to be considered by
the Pay Commission.

A Pay Commission is not constitut-
ed merely to dole out extra incomes
to some of these civil servants; but
a Pay Commission should be consti-
tuted, and is constituted in
order to look into the national
income level and also to see
that the structure is such that a fair
redistribution of income takes place.
I do not know whether the Finance
Ministry has got this in view. But
I feel it is necessary, because any
mere incrcase of the wage structure
of civil servants, not taking into con-
gsideration its relation to national in-
come may not be a fair judgment and
if the civil servants have got to get
an adeguate share in this national
income, a proper redistribution of in-
come has got to take place. There-
fore, the Finance Ministry has to pre-
pare the necessary data for the same.

I also feel that the Finance Minis-
try in dealing with the several ser-
vices, have not been doing a very
fair thing with the technical person-
nel. Ordinary graduates—may, be
sometimes first class M. As. or beiter
qualified—get into the I. A. S. cadre
and in the time scale of pay there is
no check for them and they reach
from Rs. 800 to Rs. 1,800 quite safely.
But the technical personnel have got
to put in more years of service,
harder work and at every stage there

is a check for their promotion. After
all is said and done they do not reach
the same scale as the civil servants.
I feel this is not fair. If the techni-
cal personnel have to give a good ac-
count of themselves in India, as in
other places, they ought to be pro-
perly honoured and respected and
they should be paid adequate sums if
they have to put in honest work.
Their pay scale ought to be much
higher than that for the I. A. 8., the
highest civil servants. 1 feel, there-
fore, that this aspect of the question
also should be kept in view by the
Finance Ministry when they tender
evidence before the Pay Commission.

Sir, it has been said that about
Rs. 200 crores of different taxes, like
sales.tax, income-tax etc., are not be-
ing collected from the people. 1 do
not know to what extent this is
correct, but it is definitely a fact that
necessary data are not being produced
by the people to help their own
Government. This is neither good for
the people nor to the Goverrment.
If people want a good Government,
they have got to be honest and pro-
duce all the evidence in their posses-
sion and pay the necessary taxes. But
sales-tax and other taxes that are
imposed on the people are collected
by the merchants and this is becom-
ing -an additional profit to themselves.
They are not merely cheating the
people; they are cheating the Gov-
ernment. If Rs. 200 crores cvery year
is not being collected by the Finance
Department, to that extent we are
poorer. It is necessary to effectively
control and check this kind of thing.
I personally fecl that what is being
done is not sufficient. Something
mor: ought to be done in order to
check this nefarious type of work
by so many people.

Sir, recently the insurance compa-
nies have been nationalised. There
has been a good deal of grouse felt
by many members who are working
in the Corporation. It is said that
various cliques have been formed
there in the matter of promotions, in
the matter of even sperior jobs, in
the matter of pay scales, etc, -and
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these cliques are operating to a large
extent to the detriment of collection
and work in the insurance companies.
The number of policies is going
down and unless and until the vari-
ous categories of workers have can-
fidence in the management, it would
be difficult for those people to work
with the same zeal and efficiency. I
do not want to go into details. 1 am
collecting data, which I hope to be
in a position to give the House some
time later. In the meanwhile, I feel
it necessary to bring this to the notice
of the Finance Ministry, so that they
may pay some attention to this ques-
tion

Shrt T. K. Chaudhuri (Berham-
pore): It has been usual in discussions
of Demands of the Finance Ministry
to concentrate on the administration
of the Departments of Revenue and
Expenditure. But I feel that if we
really want to understand the work-
ings of the mind of Government in
financial matters and in  actual
economic policy; if we really want
to understand the forces and conside~
rations which influence their philoso-
pby in its day to day working we
have to concentrate on the inner set-up
of the Department of Economic
Affairs and on those divisions in it
which arc pivotal to the working of
the overall cconomic system as it
obtains today in thc country.

We are very much concerned these
days about the internal and external
resources for the implementation of
the Plan. We are worried even about
the future of the Plan. We do not
know as yet how much of the Plan
and what part of it we would be
able to see through eventually.
Yesterday, we heard our esteemed
friend, Shri Asoka Mchta, expressing
deep concern about what he called
the periphery of the Plan. He was
anxious that in our concern to save
the core of the Plan we might nov
sacrifice the soft periphery rouna
about, by which he meant social ser-
vices and other amenities which we
have to provide for the common man.
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I think Shri Asoka Mehta is very
intimately uware of the workings of
our economic system and he can draw
his own conclusions as to why there
is such hesitation and reluctant about .
the phasing of the Plan.

We heard another hon. Member on-.
this, Shri Nagi Reddy, who expres-
sed concern about the close contacts .
that the Finance Ministry has with..
what he called ‘financial sharks'. He
expressed the hope that the new Fin-
ance Minister would be able to snap -
these contacts so that he might not
fall a prey to them, as others had
fallen in the previous regimes. Of:°
course, I do not share the optimism
of Shri Nagi Reddy. I am rather-
worried about the way these ‘An-
ancial sharks® are spreading their
tentacles all over the country, and if~
newspaper reports are correct, Shri
Nagi Reddy will soon find that these
financial sharks or octopuses have -
spread their tentacles and taken in
grip even those areas which they
least expected to grip.

Shri Asoka Mehta (Muzaffarpur):
He mcans around the Communist.
Party?

Shri T. K. Chaudhuri: Whatever
that may be, in order to understand
how our economy, particularly the
Finance Ministry, works, we have first
to look to the Depariment of Econo-
mic Affairs, particularly its Internal

Finance Division and External
Finance Division. The Internal
Finance Division controls banking

and currency.

Now, we are told time and again,—
and this Parliament adopted a
solemn resolution—that we are to
aim at a socialist pattern of society
and all that. But what do we find
here? 1In the pivotal institution, the
Resarve Bank of India, which is a
completely nationalised concern and
which runs our economic system, who
are the directors of the board? It is
practically a nominated board, nomi-
nated by the Government. Now, I
will read out the names and you wil}'
easily understand® how much the:
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so~called “financial sharks” or the big
monopolists of the country have be-
.come integrated with the treasury
.and the working of the central bank-
.ing system in the country. Apart
from the Governor and the Deputy
. Governors, the names are—they are
- well known names, but even then I
would like to read them out—Shri
Kasturbhai Lalbhai, Shri B. M. Birla,
.Shri Shri Ram, Shri C. R. Srinivasan,
Shri Manflal Nanavati, Shri J. R.
D Tata, Shri Bikkani Venkataratnam.
‘These names are well known, and we
have placed the working of the entire
Jbanking system in their hands.

Then we have under the same de-
partment, the Internal Finance Divi-
sion which looks to the working of
the State Bank of India. Here also,
who are the directors?

Shri Tyagi (Dehra Dun): He has
.called the people, whose names he
read out, financial sharks.

Shri T. K. Chaudhuri: I never
called them so. I was only quoting
Shri Nagi Reddy. He called them
financial sharks.

Mr. Speaker: Even that is defama-
tion outside this House. If somebody
calls some other man something and
another person takes umbrage and
repeats the same, it is as much an
offence as the original one. I am
really sorry that this has been said.
Those hon. members are not here.
Any one of them can possibly be
here. Some of them are members of
the Assemblies. There is no good
making these observations against
them. Make the best use of them. If
arguments fail, the other prevails.

Shri T. K. Chaudburi: I repeat I
did not call them financial sharks.
Mr. Speaker: It is very wrong.

Shri Feroze Gandhi (Rai Bareli):
The former Finance Minister called
them ‘man-eaters'.

Shri Tyagi: If it is used in a general
. sense, I can understand it. But he
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samed the persona. That is why X
object to it.

Mr. Speaker: Apart from all that,
he did not cut much ice by saying
‘man-eaters’ and going away. 1 was
not in a position to exercise more
jurisdiction.

Shri T. K. Chaudhuri: The only
point I was trying to make was that
the leaders of big business and big
capitalist monopoly in this country
were in charge of the working of the
country’s central banking system.

Mr, Speaker: There is one capita-
list system with which all persons in
the world started. Now there is a
different system which is trying to
take its place. Hon. Members can
balance both the systems and say
these are the advantages of one sys-
tem and these are the defects of the
other, without going into personalities
and calling them ‘sharks'.

Shri T. K. Chaudhuri: I did not call
them ‘sharks’.

Mr. Speaker: It is very wrong.

Shri T. K. Chaudhuri: Am I not
entitled to call them leaders of big
business in this country? They are
the leaders of big business.

Mr. Speaker: Whoever denies that?
Nobody takes cxception to that.

Shri Feroze Gandhi: Are they in a

majority on the board of the Reserve
Bank?

Shri T. K. Chaudhuri: Yes, they
are in a majority.
Take the State Bank also. Who

are the directors of the State Bank?
I mean no offence to them. They are
very well known and intelligent per-
sons. They are Shri Neville Wadia,
Sir George Mackinlay, Shri A, M. M.
Murugappa Cheitiar, Shri J. D.
Choksi, Shri R. G. Saraiya, Shri
Sachin Chaudhuri, Shri Satyapal Vir-
mani, Shri M. Somappe end &0 on.
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The point that I was trying to
make out was that the working of the
central system and the
pivotal financial institutions in the
country has been handed over by
Government, knowingly, to the lea-
ders of big business; and if we
have to have this kind of central
banking system controlled by leaders
of big business and capitalist mono-
poly, we could not have any social-
ism in this country.

What is the result?

The economic policy that is being
lollowed by this Government and the
Central Bank was very ably and
succinctly defined by the Governor
5f the Reserve Bank in Calfornia
last year when he addressed a gather-
Ing of industrialists assembled there
from all over the world. And, there,
he said:

“In discussion the role of the
public sector tends to be magni-
fied out of al' proportions. It has
been estimated that in terms of

vestment the public sector of
‘industry in India accounts for
not more than about 3 per cent.
of the total investments. And at
the pace at which development is
taking place, it would be extrava-
gant to suppose that the propor-
tion would increase to anything
more than 15 or 20 per cent for

' so long as we can foresee at pre-
sent. In fact, the private sector
is playing a dominant role in
Indian economy today and is
bound to play a dominant role in
future.”

Here, we have the real core of your
socialistic pattern of society. Then,
further on, he refers to the things
we have in the public sector or we
want to put in the public sector. He
says:

“The more important schemes
which have been reserved for the
public sector are those for which
the private sector is unable to
find resources.”

- e mentions the plan for the manu-
facture of hesvy electrical equip-
ment and sayd @ conclusion—

10444

“Actually, an understanding has -
been reached that the Govern-
ment plant will not compete with
the private sector in the produc-
tion of lines on which they are
now engaged, and certain further
lines which they have proposed
to take up. This is a case in
which a profitable section of an
industry has been reserved for
the private sector, and what
would be unprofitable for several
years to come has been taken
up on its own shoulders by Gov-
ernment in the larger public inte-
rests.”

Because they will have losses and’
because they do not have the means
to engage in those industries, so the
tax-payers as the shareholders of these
nationalised undertakings have to
bear these losses on their shoulders.
There, you have the very core of the -
much boosted socialistic pattern.

Now, I am willing to remain satis-
fied, so far as I am concerned, with
the present capitalist pattern because
this is the pattern that exists in fact
and this is the pattern which, if we
have to believe the Governor of the:
Reserve Bank, will continue to do-
minate our economy in futurc also.
My concern here is rather to see that
even if we have a capitalist structure,
let us have an honest, straightforward
and efficient capitalist structurc try-
ing to do its best for the development
of the country, of course, within the
framework of capitalism or State:
capitalism, whatever we might call’
it.

And, in that background, one ques--
tion that has been exercising the at--
tention of the country for some time:
past is the way how we propose to
manage these public corporations or
the public sector of our industrial
undertakings. In this book, the
Explanatory Memorandum on  the
Budget of the Central Government,
there is a list of these public under-
takings. I counted them. There are
about 67 industrial establishments in..
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the public sector. How are we going
. to manage them and what would be
_t.he best system to manage them?

There is a tendency in some
quarters to identify nationalisation or
;State ownership with socialism. 1,
however, feel that State ownership
under our system may lead to great
-dangers and may lead to what 1s
known as totalitarianism, or statism
and may open the way not only to
economic totalitarianism but o
political totalitarianism as well. And,
that is why we, and the Finance
Ministry also, must immediately, as
soon as they can, lay down certain
principles on which these public
undertakings or public corporations
in the State-owned sector are going to
be managed.

I do not have sufficient time at my
-disposal to go into this question fully
but, I think, the remark that the great
authority on this subject, Dr. William
Robeson, made about public under-
takings in Great Britain also applies
in our country very well, because in
our country, these public undertak-
ings and public corporations laso
£grow up in a haphazard manner.
There is Do uniform pattern of
management, nor can there be or need
be any uniform pattern of manage-
ment. The more important point is
the spirit which informs the manage=
ment of these bodies.

L.ong ago, about 20 or 25 years back,
‘Mr. Herbert Morrison of the British
Labour Party daid down a principle
about the management of these public
corporations which he said would be
A combination of public ownership,
public accountability, business man-
-agement for public account. He says
that it must be a body for which there
must be public accountability in
- proper form or forms and it must have
a social combination of the different
parties’' rights; and the legitimate
right of the consumers and also of
4he labour in industry must be safe-
guarded.

I am .afraid that many of these
principles are not observed in the

management of dur - public m
and I would' t the new Finance
Minister at Jeast to take active steps
in the immediate future to lay dowa
a pattern for the management of
these concerns.

Shri Heda (Nizamabad): Mr.
Speaker, Sir, first of all, I would like
to refer to a point which the last
speaker had dealt with since the
particular paragraph of the speech
of the Governor of the Reserve Bank
which he has quoted has been quoted
and discussed not only here but also
at many other places and many times.
Apart from the context that the Gov-
ernor of the Reserve Bank was
speaking at a World Assembly of
businessmen, he had a particular mis-
sion there. Let us try to find out the
real meaning of his words. He has
stated that the public sector in Indis,
from the investment point of view, is
about 3 per cent. That is true; but,
when he says that, he takes int
account the vast agricultural sec
and all other activities.

Shri T. K, Chaudhuri: May I point
out, Sir, that he never referred to
agriculture? 1 have the whole text
of the speech with me. Shri T. T.
Krishnamachari handed it over to me
and I would like Shri Heda to go
through it.

Shri Heda: 1 have gone through it.
Shri T, K. Chaudhuri: He never

- referred to the agricultural industry.

Mr, Speaker: He says, only 3 per
cent.

Shri Heda: I am giving my para-
phrase of if. When he says....

Mr. Speaker: How does it form only
3 per cent when agriculture is not in-
cluded? 1If the public sector is only
3 per cent, then, agriculture must
also be included in it.

Shri T. XK. Chandhuri; ¥e has
specifically mentioned, industry. I
can read the puragraph if you want.
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“Shri Morarji Desai: Agriculture is
- also an industry.

Mr. Speaker: Hon. Members have
different interpretations.

Shri Heda: The main point is how
we are discussing it. When we dis-
cuss the private sector wversus the
public scctor, there is one aspect and
that aspect is the role of the private
-sector; those who manage it, whom
Shri Chaudhuri was later on
good enough to call leaders
of big business. Let us see what
their dvminant role is and let us see
how the public sector is growing. If
we just compare these two forces and
not take the entire private sector, 1
am quite confident that from the way
1he public sector is growing, we wil
very soon find out that the public
sector is dominating the private sec-
tor and it would be doing that quite
rightly.

13 hrs.

When we in  Parliament pass a
resolution professing  socialism and
we cnvisage this Plan to achieve that
end, naturally our care is to see that
the private sector or what we call
capitalism did not dominate and have
a sway but rather the public sector
which is part of the socialism has its
sway. In this connection, he had
earlier referred to a speech which
Shri Nagi Reddy made yesterday. Shri
Nagi Reddy was very critical about
some of our plans and programmes.
Naturally he had referred to this big
business again. When he was speak-
ing, I was reminded of a cartoon that
appeared in the best cartoon weekly
of our country—I mean the Shankar’s
Weekly. The cartoon shows how the
Communist Party behaves and enjoys
the different Navarasas in different
situations. They are enjoying these
rasas with different types of sections’
of people. In the end the cartoon has
depicted the Santha rasa. It has
depicted it as enjoying the Veera rasa
with Shri Asoka Mehta and doing
“Tandave Nritya—Bhayanak rase when
facing the Jan Sangh. It is enjoying
hasya rasa when it sees itself in the
mirror. It enjoys Santha rasa and
Xeeps quiet and becomes silent when

it faces a representative of big busi-
ness. Naturally, it had a reference to
the invitation by the Chief Minister
of Kerala to a big industrialist for a
big project. I have nothing to com-
ment on either the capitalist leader
or the communist leader.

But I may make only onhe observa-
tion. 1 speak Marathi; that is my
mother tongue and I am reminded of
a Marathi proverb:

@arg 7d 0T g

Thukaram was a great poet. He has
depicted a picture where two big
giants come togcther., He says: let
me see how the meeting goes on. The
country would be interestingly watch-
ing these two big giants, the Chief
Minister of a communist State and
the representative of big business,
both superb in their own arts, meeting
and tackling the situation. It would
be good if they go together and
make the country progress. K]

Yestcrday, Shri Nagi Reddy referred
to another phenomenon. I find to
probe into his mind but I was unable
to understand him. He mentioned the
textile industry. He has said that the
production has gone beyond the re-
quirements. The result should have
beec1 that the prices should have
fallen. His complaint is that the
prices had not fallen. If we achieve
our targets earlier than planned, there
is nothing wrong in it. I think that
he also does not see anything wrong
in it. When there,is more production
and less consumption, the production
has to be curtailed. In that curtail-
ment process, some mills have issued
notices to workers or some mills are
closed. A heartening feature of the
whole thing is that when production
was to be curtailed, the handloom and
the khadi sectors were not affected
because of the Government’s policy
of protection to smaller industries, It
was only the textile industry, which
somebody calls by some other name
and which Shri Chaudhuri was good
enough to call the leader of the dbig
industry, which had to face the musie.
It had either to close down some mills
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oF iue notices to workers, !niha
fistionsl irterest, Government -
forward and I hope the dtu.tion
would be remedied.

I am referring to this because the
way we are planning is very adequate
and the watch we are keeping is also
very good. If the prices had not
fallen down far below say 25 or 50
per cent and if that is what he means,
it is just impossible. Prices have in
fact fallen. He will know the reason
if he calculates the cost of production.
Prices would not come down below
the cost of production. When there is
more production and less consumption
at the most in a planned country like
ours, what would happen? The profits
would be curtailed and that is what
has happened. If one looks at the
dividends that the various textile
mills have given, in spite of the fact
that last year was not so bad, it will
be found that the profits have Bbeen
drastically cut so far as textile indus-
try is concerned. Therefore, his com-
plaint that while there is more pro-
duction the prices have not come
down is not correct.

He had complained about the for-
eign investment and tried to compare
our country’s economy with the
Middle East or some other countries.
Comparisons are not good. All coun-
tries are friendly to us and we do
not want to have any unfriendly com-
ment about any country. Let us not
forget that our Government had been
very careful in one matier, Whatever
foreign investment has come by way
of technical or financial collaboration,
everywhere the Government has
taken care to see that the control is
in the hands of Indians. While that
control is there, to say that our coun-
try or our industry would be exploited
by this investment is not good. It
would only mean that the counter-
parts of our country, the Indian
industrialist is so foolish or stupid
that'he does not know what he s
doing. It iz net so. If we take any
individual an or take the sector as

a whole. we shall find that gur countey:
is developing on ‘the right lnes. T
have studied how the.countries like
Canada and USA had developed with
foreign investmeént. Take the case of
Australia or Africa or Ceylon or the
Middle East. Compare it with the
way we are developing our country.
I think there is no parallel.

Shri Joachim Alva - (Karara):
There is a great outcry against Ameri-
can investment in Canada. It is 80 per
cent. They have won the elections on
that issue.

Shri Heda: It is a fact that in cer-
tain industries the American invest-
ment in Canada is more than 75 per
cent. In one or two industries, it is
even 90 per cent. In their case, the
control is in their hands, in American
hands, That is the big difference and
it changes the whole picture. In any
new factory or new arrangement for
financial collaboration in our country,
nowhere have we given control to
the foreigners. There are cases where
we get sizable amounts, about Rs. 50
or Rs. 60 crores, for our steel plants
and other projects. Even there we
take control in our hands.

In one thing, Mr. "Speaker, I sup-
port Shri Nagi Reddy. There should
be something common between him
and me; and, happily, the common
feature in him and me is also com-
mon with you.

Shri Morarji Desai: Collieries.

Shri Heda: We all come from
Andhra Pradesh and, naturally, we
are worried over the Singhareni col-
lieries.

Mr. Speaker: I ought not to get
worried over anything that happens
anywhere in the country.

Shri Heda: When this Government
was good enough to give crores of
rupees to other industries—they are
efficient industries and they have
done very well by giving that losn—
I do not think they should ke an -
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exception in the general pattern that
they are following in giving the loan
to the Singhareni collieries. The
Singhareni collieries have done very
well, It is the most efficient colliery.
They have been achieving their ex-
pansion target long before the time.
Therefore, the insistence that the loan
would go in the shape of share capital
should not be there, because it would
result in the transfer of control or
managing agency from the Andhra
Pradesh Government to the Central
Government. After all, in both cases
it would remain in the public sector.

Sir, at this stage I would like to
refer to one problem that has been
" discussed everywhere; and the first
speaker, Shri Asoka Mehta, opened
this debate referring to that problem.
In fact, that is the most important
problem—the »roblem of finding out
the resources for our Plan. Ours is a
gigantic Plan—Rs. 4,800 crores. He
had even grouse that he did not know
whether it was going to be Rs. 4,800
crores, or Rs. 5,000 crores or Rs. 5,400
crores. We are not very sure and so
we live in a state of incubation. Our
resources, whether in the shape of
foreign exchange or internal resources
are not given a very clear picture. We
do not know how much money we
will be getting. We do not know how
much deficit financing we will be
adopting, Therefore, what will be the
total amount at our disposal? These
are the questions discussed every-
where. Go to any society, any group
of intelligentsia and they will be
thinking of this high finance. And, it
is a very good thing.

But, Sir, many times in debate we
forget a very important thing. The
pattern of the First Five Year Plan
and the Second Five Year Plan
basically differs in one thing. At the
time of the First Five Year Plan, we
first assessed our resources; how much
money we could get within the course
of five years, and when we found that
we could easily get about Rs. 2,300
crores we thought of spending those
Rs. 2,300 crores, made different plans
and took up different projects in
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irrigation, agriculture, community
development etc. But, when the time
for framing the Second Five Year
Plan came a basic change was made
in the approach to planning. The
change was that first we thought how
much development we should -try to
make, what is the minimum develop-
ment that is required according to
our views, what are the projects that
are quite essential in the course of
the next five years, what will be the
bottle-necks here or the bottle-necks
here, what will be the requirements
here or the requirements there, and
we first took up those projects. When
we totalled those projects the total
came to Rs. 4,800 crores. After we
found out the total to be Rs. 4,800
crores, we are now making effort to
raise the financial resources so. that
we would be able to get through the
Plan, and that effort is being made.

There are certain things which are
bound to be very uncertain, Take the
case of foreign loans. How can we
say that we would be getting so much
or we would not be getting so much
foreign exchange by way of loans?
How can we say that so much will
be our exports and so much will be
our imports and nothing more than
that? All these things are very diffi-
cult. That is why the Planning Com-
mission is a body in our country
which constantly sits and watches the
situation as it develops from day to
day. That is why we have got this
flexibility.

This flexibility should have been
welcomed; instead of that, a rigidity
has been asked for. I do not know,
why. But commenting over this sense
of flexibility—which, according to
some, borders on the sense of insecuri-
ty so far as planning is concerned—he
referred to a strange phenomenon; he
referred to senility. He said that
some of our leaders have become
senile. Well, Sir, I see the leaders
in Government and I see the leaders
in the Opposition, and I find = that
practically they are in the same age
group. I respect all of them.
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again, Sir, would state with all
emphasic that I can command,
the flexibility of our Plan is the
feature of our Plan; because of
this flexibility we can always try to
get as much resources as are possible,
That is why we made certain changes
in the income-~tax structure and in
our excise dutiess We are watching
their results. As time goes, we shall
find out what would be the repercus-
sions. We -have already adopted a
certain amount of deficit financing and
we have tried to control the inflation-
ary conditions. If we see from that
point of view, the work done by the
Reserve Bank can match with similar
work of any banking system in the
world. It has successfully controlled
the inflationary pressures, and inspite
of such a huge deficit financing to the
extent of about Rs. 800 crores the rise
in the prices in India is mucn lower
than the rise in prices in other coun-
tries whose example we feel is com-
mendable.

{Es

Shri Dinesh Singhk (Banda): Mr.
Speaker, Sir, our greatest economic
challenge today is the Plan. There-
fore, all our economic and financial
policies have to conform to the Plan.
This Plan has been discussed in this
‘House at great length. I should,
therefore, like to mention only a few
points that 1 feel have not been fully
considered.

Before I proceed eny further, Sir, I
should like the House to bear in mind
that we are now in the middle of the
Plan period and it is not possible to
make any basic structural alterations
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Now, our Plan enviseges the
development of this country alang two
lines—the development of private sec-
tor and the development of the public
sector. Both these sectors are an
integral part of the Plan. We cannot
now separate development of one
from the other. The development has
to go on in both these sectors if we
want the Plan to be realied fully.

We should, therefore, not say or do
anything at this stage which will
create confusion in any of the two
sectors, whether the private sector or
the public sector. If we try and say
something which scares away the pni-
vate sector, it will inevitably mean
that this sector will not develop fully.
There is no danger, if I may say so,
of jeopardising socialism by letting
this sector develop fully. The policy
has been made quite clear by the
Prime Minister, when he said that he
would like the private sector to nave
full scope of development within the
general framework of the public sec:
tor., Now, the framework is going to
be of the public sector, of the socialist
economy. It is only within that
tramework that we are allowing tns
private sector to develop.

Now, Sir, I submit to this House
that if we accept the Plan, we accept
the development of both these sectors
along the prescribed lines, and it we
halt this development in any way we
would have put obstacles in the way
of peaceful transformation from the
capitalist to the socialist economy
which is our aim today.

Let us now consider a few of the
aspects of this Plan. First of all, let
us see the resources of the Plan, The
resources of the Plan are divided into
two parts: the internal resources and
foreign aid.. I feel that the hard core
of our Plan should be based on our
internal resources only so that we
are able to pursue our development
free from control from outside so that
we are not dependent on foreign coun-
tries for our basic development. The
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eore 6f the Plan has led to a Jot of
confusion and doubt. in the minds of
the people. Especially at this time
-when, I believe, the Planning Com-
mission is reconsidering or rather
rephasing - the Plan, I feel that they
should pay special attention to this
hard core of the Plan, This hard core
should contain only those projects
which will lead to greater production
—projects like communications, power
and irrigation, heavy industries—and
only those programmes which will
bring in returns and increased pro-
duction. Of course, the social services
are also very important; I do not
under-rate their development. But
unless we are able to earn a living,
unless we are able to raise produc-
tion, the development of only these
services will have very little meaning.

Of course, the Plan takes into con-
sideration our resources, but there
are a few points which I would like
to mention and which may indirectly
help us to increase these resources.
The first point in this connection is
economy in administration. I feel
that the Plan should have a plan for
the simplification of our administra-
tion so that we are able to effect
economies. Our administrative system
was fcunded by the British on an
entirely different plane. It was a

" foreign country ruling here; an
Empire which created these services.
These services now have to undergo
a change not only to suit our present
conditions but to have elasticity for
the future.

To give an example, we still go by
our old rules and regulations. When-
ever a Governor goes out, the routes
are lined by policemen. This has now
become obsolete. There was a time
when the British wanted to make a
show of their power and they had
these routes lined by policemen. We
do not want our popular Governors
.to be protected by policemen by
standing on the roads. If I may
mention what a friend of mine told
me, he said, the British used the police
10 keep our leaders away from the
" .people and today the Government is
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using them to keep the people away
trom their leaders, Of course, it =
not {rue. It is only a misundersians-
ing and an impression which we have
created by keeping these old rules in
the administration whick should be
changed now.

Then, take the peons, all decked up
in red and gold. Is it really neces-
sary for them to appear in this
fashion? Cannot they wear something
simpler and more in conformity with

our society today?

18:25 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
Yhe second point which I would

like t0 mention is corruption. Corru-
puon ans a lage part of our
resoucrces today. The Government are
taking certain administrative measu-
res whuch will no doubt, have some
effect, but 1 feel that the Planning
Commussion should study the problem
and shouid get to the roots of the
problem. Why is there so much cor-
ruption in the county? What are the
needs of the people for which they
have to bribe others? What are the
needs of the people who accept bribes
at the risk that is involved in accep-
ting them? It is an important problem
and we cannot deal with it only by
administrative measures. The Plan-
ning Commission should have either
a committee of its own or a National
Commission which should study this
problem and see what are the needs
of the people, and if they can do
something to help them it will be very
much easier than having these admi-
nistrative measures—taking people to
the court, putting them in prison, ete.,
all of which takes a long time—and
very little happens.

The third point which I would like
to mention in this connection is, we
should take some effective measures
to check inflation. What happens to-
day is that we make estimates for a

project. Then, during the Plan period,
when the project is under.way, pricer
go up. There is a demand for increase
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on that basis, fix the wages, so that

in a viclous circle. I should, therefore,
like to repeat this point again. Unless
we are able to keep prices and servi-
ces constant during the Plan period,
it will be very difficult for us to bud-
get properly.

Now, another point which I might
mention here iz public support. If we
have an economic and financial policy
for the whole Plan period, the people
will know what the Government
requires in the form of taxes and sav-
ings and the rest, and we might be
able to get more public co-operation.
‘What happens today, I believe, ix that
we do not even have an import policy
for the whole Plan period. We have
it for six months or so, and then
import gold-cap pens,
and so
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Another point which has been
ted in this House at very great
is the food situation. I want to
tion it again becsuse it
important. We have to pay
loans and we are trying to pay
most of them by agricultural exports.
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start losing on that side also; and, it
creates confusion.

I, therefore, suggest that we fix the
prices of cash crops and foodgraing in
such a way that there is not to0 much
difference between them, of course,
taking into account the extra cost in
raising cash crops. If we are able to
do this, then we can lay down targets
of cash crops and foodgrains district-
wise and see that these targets are
tulfilled. In this way, we shall not
have the surprises that we have at the
moment. When we need a lot of
foreign exchange, we suddenly dis-
cover that we do not have enough
food.

Coming to the second point about

ple who are going to invest here, I
am very doubtful if we shall get m
foreign investment. After all,
people who want to come and
here, do not do so only to give us
but they are business people and
want some return for thelr in
ment. Either we should
we are not going to have
investment and plan on
it we want forelgn

i
delericl

;



the same amount

'uutum.uvn want to attract them

Lastly, Sir, I feel that we should
have a committee of this House to

ment—to keep in touch with the pro-
gress of these plan projects.

Another thing I would like to men-
tion with your permission is that the
Planning Commission might also con-
sider having a plan of austerity. What
happens today is that we talk of
austerity— and it has become a
fashion to talk about it—without any
real meaning. I we really want to
have this austerity, let us have it with
all sincerity; let us have it with a
definite plan, put our economy on the
basis of war time economy austerity,
and really go through it. But there
must be a plan that there would be in
future a better life, some prosperity,
after this austerity is over. At present
we have got this austerity and it lorks
that all our lives we have to live with
it. There is no meaning it we talk
about austerity and do not think about
it any more seriously. So, if we have
this austerity, let us have austerity in
all seriousness for a time, with a
promise to the people of some pros-
perity at the end of austerity.

Mr. Deputy-Speaker: Shri Barman.

Raja Mzhendra Pratap (Mathura):
Is my name there?

Mr. Deputy-Speaker: I could not
tell any hon. Member whether his
name is there or not. I call any hon.
Member who catches my eye.

Raja Mahendra Pratap: Can I go for
lunch and come back?

Mr. Deputy-Speaker: That would
be the pleasure of the hon. Member
himeelt,
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speak today or not?.

Mr, Deputy-Speaker: How ean I
say? There is no list; I am going to
look every time for any hon. Member
who can catch my eye.

Shri Barman (Cooch Behar—-Reser-
ved—Sch. Castes): It is said that a
man generally carries two bags, one in
front of him and another at the back
and it is natural that whatever is good
for him he puts in the front bag and
whatever is not suitable, he puts in
the bag at the back. So, it is always
profitable that one understands whe-
ther he is going in the right way and
in the right direction and it is always
profitable to have some critics, In
our democratic institutions, there is
always opposition to the Government
and it is a good thing, a good institu-
tion rather, that we always learn
from the Opposition whether we are
erring in any way, and then assess
whether we are proceeding in the
right direction.

So far as this finance budget is con-
cerned, we have heard criticisms of the
policies and actions of Government
from practically all important parties
of the Opposition and after hearing
them, in my judgment, I think that
Government, after all, have been pro-
ceeding in the right direction, so far
as last year is concerned. And we
fervently hope that in our Journey
forward, they will do the same thing.

Government have been criticised on
a major point that so far as the Plan
is concerned, they have overdrawn
the mark and so they are finding the
difficulties in finance, both internal and
external and they are not fixed and
definite in their mind to what extent
and what portion of the Plan they will
have to abandon. No doubt in the
beginning of the last year, we had
been in great dificulties. There had
been mostly an adverse balance in our
external trade. Our sterling balances
have dwindled to the lowest figure
practically; 1 think it is* only Ra.. 200
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crores at present. But by

the wise
financial and economic policy adopted
by the Government, that downward
trend has been arrerted....

Raja Mshendra Pratap: It is a case
of immorality, promising and not giv-
ing time.

13.39 hrs.

(Raja Mahendra Pratap then left the
House))

Mr. Deputy Speaker: The Thon.
Member need not hear or attend to any
vanishing voices

Shrl Barman: So far as our external
resourves are concerned, either by way
of loan or aid, we had been very much
pessimisvic in the beginning whether
we shall be able to have external
finance to go on with our Plan. I
think due to the wise and straight-
forward external policy followed by
our Government and due to the wise
husbanding of our resources India has
gained the confidence of the outside
world. As & fruitful result of that.
we are happy that though we could
have expected much more, yet, we
have gained the confidence of outside
countries and our friendly countries
have helped us. Besides the Common-
wealth countries, we have got aid and
foan from countries like West
Germany, Japan and U.S.A. Judging
from all this, we can simply come to
the conclusion that the policy both
financial and economic pursued by this
Government as well as the external
policies that have been followed consi-
stently by our Government can only
get encomiums from us. There may be
defects here and there. Government,
certainly, will be prepared to take
these criticiams into sccount.

Now, I shall refer to one particular
matter which I want the Finance
Ministry to take into consideration.
No doubt, it was very much necessary
for the Finince Ministry to take to
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econtmy measurses in all such possible
spheres. We at welcome that They
have succeeded in reducing expendi-
ture in many spheres to the extent of .
crores and crores of rupees. But, I
could not follow their policy in one
very little insignificant matter. You
know that due to the policy which
has been laid down primarily by ocur
Constitution and which had been fol-
lowed for some years past by the
Cabinet and especially by the Finance
Ministry, some advantages were be-
ing given to the Scheduled Castes so
far as their education is concerned,
1 am first and foremost concerned with
educational facilities that the Govern-
ment can give to the depressed classes.
I think I have expressed several times
that this is the only thing that we can
expect from the Government and if
the Government be generous in this
matter and if the depressed classes be
uplifted in their education sphere,
all other ills will gradually disappear
as a matter of course. Pursuing that
policy, it had been decided that a few
scholarships for overseas study
should be given to them. It is only
12 scholarships per year that had been
decided upon by the Education Board
and the Ministry as well: four scholar-
ships for the Scheduled Castes, four
for the Scheduled Tribes and four for
other backward classes. It came to me
as a surprise when I found that during
the last year, that is, 1957-88, no ad-
vertisement was made by the Public
Service Commission calling for peti-
tions for overseas scholarships.

I put in a question in this House.
In reply to that I got this answer.
Unfortunately, I was not present that
day. My question was:

“Overseas scholarships to back-
ward class students:

(a) Whether Overseas Scholar-
ships are to be awarded to
students of Backward Classenr



- "7 '(b) 1 not, the ressons therefor.”
The written reply is this:
“Dr. X. L, Bhrimali:

(a) and (b). The question of the
award of Overseas Scholar-
ships under the Government
of India Scheme of post-
Matric Scholarships to the
Scheduled Castes, Scheduled
Tribes and other Backward
Classes students is under con-
sideration from the foreign
exchange angle.”

This, as I have said, struck me
somewhat strange. What is the finan-
cial consideration that is involved in
sénding 12 boys outside India to have
education in some overseas Univer-
sities? Then, I was further perturbed
10 learn that the students selected by
the U.P.S.C. for foreign study for the
year 1957-58 could not be sent outside.

What has been the result? I want
to mention here on the floor of the
House one specific case. One J. M.
Roy, from West sengal, was selected
for post-graduate course in Electrical
engineering. [hat boy was in service
in the Burma Shell and was drawing
about more than Rs. 700 a month.
Learning from this Ministry that he
had been selected for overseas study,
all his arrangements had been made
and he was to sail on a certain date,
that boy resigned from that service
three or four days before that. Just
on the date when he was to start for
Delhi, he was informed by the Educa-
tion Ministry that he need not come
till further intimation. The result has
been, he had not been sent that year
and even today, he does not know
whether he will be sent out or not
though he was selected one year
before and he had resigned from his
service. He had come from Pakistan
and that boy has no living house even
in India. After giving up his service,
he is staying in a friend’s house. Cor-
respondence after correspondence fis
made with the Education Ministry,
with the only reply, you will be inti-
mated later on the decision of this

parsimonious, be s0 economical for a
paltry sum. 1 think it involves only
a few thousands. This is & matter
which 1 would request the hon. Fin.
ance Minister to look into. In fact,
if 1 can speak for all the backward
classes in the whole of India,—I feel
it strange—though we had sympsity
first of all from the ex-Finance Minis-
ter Shri C. D. Deshmukh, later from
the Home Minister, from the Prime
Minister, in fact, from every Minister,
1 have a serious doubt in my mind that
this decision which goes counter to
the policy that has been adopted by
the Ministry was not taken at the
Ministerial level, but was taken at the
Secretariat level. That is my suspi-
cion. Otherwisc such things could not
have happened. Whatever may be the
case—] do not know——I implore the
hon. Minister in charge of Finance, let
not the millions of backward classes
be hurt with the feeling that in thetr
case, the economy cut had come with
such disastrous results that even boys
who had been selected and who had
also resigned from service, were not
sent and the boys are roaming in un-
certainty.

1 have not much time left. But, 1
may say one or two words regarding
our industrial policy.

Mr, Deputy-Speaker: He knew that
there was not much time.

Shri Barman: I need not say much
on this matter because the policy has
been enunciated and administrated by
the Prime Minister and the Minister
of Commerce and Industry. If we go
outside India and assess the opinjon
of experts and people of high stand-
ing, we shall find that they are sur-
prised that India has, within ten years,
advanced to such a stage from such
a backward economy. They are sur-
prised that India could advance so fast
and s0o well. From that we can rest
assured that whatever is being done
by this Government is in the right
direction. .



nomy, our Budget should have some
relation to the State Budgets. This
year we find that in the various States,

the plans could not be implemented
because of the lack of funds from the

Budget, the Budget is mainly concern-
ed with the fulfilment of the Plan
whether in the State sector or in the
Central sector, and while preparing
such a Budget the needs of the differ-
ent States should have been taken into
consideration as otherwise all our ef-
torts for the fulfilment of the plans
will be in jeopardy. I would request
the Finance Ministry to take into con-
sideration the neeas of the different
States and the help that the States ask
for, and to provide the required help
so that the States may not blame the
Centre for lack of funds for the ful-
filment of the plan projects.

I would say that failure to evolve a
comprehensive measure of economy in
the departments of the Government is
another defect in the functioning of
this Ministry. In answer to a question
on 9th August, 1957, the hon. Prime
Minister said:

"With a view to ensure that the
Government’s financial and other
resources are utilised to the best
possible advantage, it was recently
decided that each Minister and
Secretary should give urgent and
continuous attention to the main-
tenance of eficiency, integrity and
economy in the administration.”

A statement was also laid on the
Table of the House giving certsin
details about the economy that the
Ministries at various stages were

1 crores
it is Rs. 517 crores. There has been

crores in one year. What effort is the
Ministry making to reduce this in-
crease in the civil expenditure,
because if an economy measure is
attempted, the increase in civil
expenditure will frustrate its effect.

It may be said that our projects are
increasing, that naturally there is
more staff and we have to pay them;

* that there is the demand of the em-

ployees, the interim relief recom-
mended by the Pay Commission; that
all these things have added to our
expenditure. But what is the amount
that has been granted as interim
relief by the Pay Commission? It is
a very meagre sum of Rs. 5.

Let us look into the present position
of the employees. In an answer to a
question, we were told that 13,038,742
employees get less than Rs. 100 and
2,42,605 only get more than Rs. 100.
There must be some snag somewhere.
It is not a question of the demand of
the employees or increase in the num-
ber of employees, because the appal-
ling situation of the wage structure
of the Central Government is that
more than 13 lakhs people get less
than Rs. 100. I would therefore re-
quest the Finance Minister to look
i::othumtterubanttheinmh

civil expenditure every and
that too to the tune of ne::u 'ha
Rs. 100 crores during the list year. - .
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Next, 1 wish to point out the Gov-
ernment’s effort to check the rising
trend of prices. I feel that no
serious or sincere effort has been
made. We have seen that in the case
of foodgraing there was an order or
direction from the Reserve Bank, but
we were told by the Finance Minister
that in spite of the direction by the
Reserve Bank, many of the banks did
not conform to it. As a result,
advances were given against hoarding
of foodgrains, and the prices of food-
grains rose against the interests of the
common people. Why is it that the
Reserve Bank has not been able to
take steps against those banking ins-
titutiong which have not cared to
follow the directions of the Reserve
Bank? In spite of all the powers
granted to the Reserve Bank we find
that in the banking industry liberty is
given to advance money against even
foodgrains and commodities, as a re-
sult of which prices are going up. The
rising frend of prices can only be
checked if there is an attempt to con-
trol credits. In order to control cre-
dits, it ig necessary that we should
nationalise the banking industry,
because this industry is being utilised
by persons who indulge in shady
transactions, hoarding and dealing in
stock markets. We have seen that
this industry supports this type of
men. We have very recently seen
exactly what mischie a man can
play. We have seen the case of Shri
Mundhra. And it is not a case of one
Mundhra. If we trace the history of
Mundhra we will see that it ig the
banks which helped him to become
such a danger to owr national econo-
my. It ig the banksg which supported
him, which helped him in shady
transactions. Not only that. It is the
banks that help in smuggling foreign
exchange. Today when we are in a
deep foreign exchange crisis, we know
there are houses where you pay
money here in India, and you ¢et a

exchange in England without any
knowledge of the Reserve Bank or
evenﬂ:elxcbanze(:onttol Depart-
mﬁnt- This {3 what :s happening, and

the banks are helping them. X we
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really want to have credit conftrol
with a view to checking the rising
trend of the prices of the daily neces-
sities of life, we should nationalise
the banking industry. Without that,
it will not be possible to stop the
rising trends in prices, because it is
the banks which are helping these
capitalists to move in the way that
men like Shri Mundhra move.

I would further say that today we
know that the banks are indulging in
certain activities which will only re-
eoil on the community. We know
exactly what the effect was after the
second world war, when the small
banks went into liquidation. We have
got the report of the Liquidation
Proceedings Committee, and we have
known exactly how and why these
banks went into liquidation. Today,
the banks are again functioning in
the same way. It may be that some
of the big banks may be able to adjust
somehow and tide over all these diffi-
culties, but there is a danger that the
smaller banks may go into liquidation.
I may tell you that very recently, &
foreign exchange bank, called the
British Bank of Middle East, which
has its branches in Calcutta and
Bombay, has closed down its branch-
es; and that happened because of the
fact that this type of business was
rampant in that particular bank.

So, with a view to safeguarding the
interests of the community and of the
nation, and also with a view to check-
ing the rising trend of prices which is
due to the lack of credit contro], it is
necessary that the banking industry
should be nationalised. In the mean-
time, if Government take some time
to think over this matter, then other
steps should be taken; powers should
be given to the Reserve Bank for the
amalgamation of the small banks and
also for having a control on the work-
ing of the banks, so that we may not
see another debacle in the banking
industry ag we saw in the period
1946-48,

I now come to the appalling credit
facilities in the agricultusal sector.
We had the recommendation of the

%




10459 Dermands for Grents 17 APRIL 1988 W;«rmr«k

{Shri Prabhat Kar]

Al India Rural Credit Survey, and
Gevernment had accepted that re-
commendation. But very recently,
we saw in the papers that the Prime
Minister had said that Government
were wrong in accepting the recom-
mendation. I do not know what
weighed with the Prime Minister to
say now, after four or five years, that
Government were wrong in accepting
the recommendation of the All India
Rural Credit Survey. I would like to
know whether Government do not
agree with the picture that has been
found by the All India Rural Credit
Swrvey or whether Government do not
agree to the recommendation for the
amalgamation of the merger of the
State-associated banks with the State
Bank of India. I would like to know
in which particular aspect Govern-
ment think that they were wrong in
accepting the recommendation. That
needs clarification.

But one thing remains clear and
certain, and that is that the appalling
credit facilities for the agricultural
sector have caused a great hardship
on the agricultural sector, which
needs the immediate care of Govern-
ment. Their difficulties still remain,
and no step has been taken to improve
the position. Here again, I find that
the State-associated banks which, it
wag accepted, should be merged with
the State Bank of India, have not
been merged. I would like to know
why that is so. I would say that it is
80 because of the influence of the big
businessmen, because the men who
are at the helm of these banks have
put pressure on Government, and so
we find that in spite of Government
having accepted the recommendation,
it is not being implemented, and we
ses these banks functioning in the
same way as before. The result is
that rural credit suffers, the agricul-
tural sector suffers, and the appalling
credit conditions in the agricultural
sector continue.

I shall now deal with foreign
exchange. It is true that today we
have been sble somehow, by our

policy, to improve somewhat our
foreign exchange position. But I would
say that Government should go fanto
the matter and have an inquiry as to
why such a debacle was created, why
such a crisis was created in the foreign
exchange position, and who were
responsible for creating such a crisis.
As a result of the foreign exchange
crisis, we are thinking of rephasing
the Plan, we are thinking of pruning
the Plan, and we are thinking of
having only the core of the Plan. In
these circumstances, to-allow the
persons who were responsible for this
type of finaneial crisis to go scot~-free
is, I would say, to perpetuate a
national crime, and therefore, that
should not be allowed.

We have just now heard from Shri
Barman that the students who had
got scholarships had not been allow-
ed to go to foreign countries for
studies, because of the question of
foreign exchange. But I know also of
a case where a newly wed couple has
been given foreign exchange to enjoy
their honeymoon in USA. I can give
the names of those persons, and I shall
supply those names to the Finance
Minister.

Shri Morarji Desai: Please do.

Shri Prabhat Kar: If this sort of
thing is allowed, then are we not en-
titled to ask for an inquiry to find
out the persons responsible for
having created such a foreign ex-
change crisis? For, as a result of it,
it is not a question of an  individual
who is suffering, but it is the nation
which is suffering. It has been said
that it is a man-made foreign ex-
change crisis. If that is so, then we
are entitled to ask for an inquiry
into the conduct of such men, so that
we may see the end of it, and this
type of thing may not recur in the
future.

The last point which I would 1like
you to take note of is the working of
the Income-tax Department. This is
the only department which is respon-
sible for the collection revenus. The



national income has increased; the
profit has increased; the dividends
have also increased. This is what is
revealed by Government’'s own statis-
tics. And yet we find that the collec-
tion or even the demand for income-
tax has not increased. We find that
the number of cases pending in the
different places is an amazing figure;
the number of cases pending is
15,52,981; the number of appeais
pending is 83,008, the total amount to
be collected up to 1lst April, 1947 is
Rs. 209:67 crores. From 1st April,
1947, up till 81st December, 1957, out
of these Rs. 209 odd crores, we have
only received Rs. 21'94 crores. That
means that near about Rs. 180 crores
always remain uncollected. And
these are the figures supplied by the
Ministry in answer to a question ask-
ed on 28th March, 1938. This is the
position of the Income-tax Depart-
ment. At the same time, we find that
the membership of the Central Board
of Revenue has increased from three
to five, Is it with a view to seeing that
the collection is reduced or with a
view to seeing that the amount due
increases? Every time we bring cer-
tain cases to the notice of the Minis-
try and write to them, we are told
that they have enquired into the
matter and there is nothing wrong
anywhere. But I would only request
the Finance Minister to look into this
matter of the internal resources which
are lying with the persons who are to
pay the revenue to Government, I
would like to know where the difi-
culty Hes. If it is lack of man-power,
then it is necessary that there should
be new men in this department. If
there is any difficulty in procedure,
the procedure should be changed. It
there is any other thing like corrup-
tion, that must be rooted out. For, if
we do not collect the amount which
iz due to Government but go to the
people and say that after all, our
internal resources are not sufficient, I
think we shall be doing injustice to
the people. So, I would request the
Finance Minister to give this matter
top priority. In the course of a discus-
sion last year, it was suggested that
theze shou'd be a committee to go
into this matter. I have recently
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seen @ book written by Mr. Nandl in
which he has given so many other
lacunae in the working of the Income~
tax Department. I there are lacuna
why should the Ministry not see that
these defectsand lacunae are removed.
It there are really some lapses, why
can't they be removed? Just because
some of the suggestions come from
the Opposition, you should not say
that there is nothing wrong any-
where. If out of Rs. 209 crores only
Rs. 21 crores are collected, and you
shut your eyes to it, you will be
doing it.only at the cost of the
country’s economy, which I think, no
one—be he a Minister or anybody
else—has a right to do. I am sure
the hon. Minister will take notice of
it.

st wAwe zifemr (dwT)
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TS AgH § W § 99 & R vveE
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W T A 99 T IR TP WY LT |
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T & ey Frereer e e day
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Shrimati Manjnla Devi (Goalpara):
Mr. Deputy-Speaker, 8Sir, I do hope
that the tormenting thoughts of the
mind, seeking solution to the financial
problems of our country would find
expression in my words. The finan-
ces, Sir, at this present juncture, are
confronted with a feeling of frustra-
tion and confusion. The deep inten-
sity with which we had planned to
build up our nation free from all
want, had instigated in us an all-out
effort to start simultaneously in all
directions. But the branching out of
our energies and resources cannot find
complete success. Consolidation and
concentration on one or two specific
items would bring quicker results and
would be more effective.

The fundamental human necessities
such as food, clothing and shelter
should be provided first and all
energies should be concentrated in
that direction. Some minor smaller
projects involving some foreign ex-
change were formerly excluded. Now,
they are included and that is how the
hard core of the Plan is expanding.
It won’t be an easy problem to solve
and, moreover, defence finances are
also encroaching on the Plan projects.

Regarding taxation, there is & psy-
chological reaction in indugtry and
there is a big offensive by the capital-



[Shrimati Manjula Devi}
ists. I think we have to approach it
from the point of view of the effect of
the repercussions and reactions to
these tax proposals. At present, we
have reached the maximum.  There
is a suggestion for imposing a salt
tax. But I should think we should
not go any further with that proposal.

There should be a certain human
approach in public co-operation and
co-ordination. That is vitally neces-
sary. Unless we gain the confidence
of the people, for whom these plans
are executed, it would be utterly
useless to expect any success in this
fleld. There would be certain failure
of all the schemes if this is not
attained.

The Central Social Welfare Board
could be of invaluable help in this
respect. So also is the case with
other social welfare organisations. I

think the Central Social Welfare
: Board should have more complete
responsibility, and should work in-
dependently in the fleld of social wel~
fare. The work of the Central Social
Welfare Board should be intensified.
The implementation of the Plan
would then be successful because this
Board and other voluntary organisa-
tions would be the link between the
Government and the people. At the
same time, I would like to warn the
Board that there should be a selfless
spirit of service devoid of favouritism
or red-tapism; there is a certain in-
clination or tendency in this fleld. Y
would request the Social Welfare
Board to consider this aspect and
keep above all such actions. There
should be a certain humility aend
gentle manner of approach in dealing
with the people to win their confl-
dence. That would give us greater
success than all the plans and all the
money laid out for executing thaose
plans.

I should Uke to suggest that the
project officers should be better quali-
fied and they should have more con-
tact with tke people. There should
be no expansion of the Community
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Development Blocks and the National
Extension Service Blocks; there
should be more consolidation of the
existing Blocks. Otherwise, it
would be sheer waste. It does not
matter at all whether or not the
whole country is laid out with them;
of course, ultimately we have to, but
now we should concentrate on the
work done and consolidate our work
in the existing Blocks. That would
be more effective, and there should
be more efficiency in the work of
these Blocks.

All construction—either under de-
partments or under the Community
Development Blocks—should be stop-
ped until the food problem of the
country is solved, at least until the
country becomes self-sufficient in
food production.

Another point I would like to deal
with relates to the farmer’s dilemma.
Agricultural products have not got
the same rise in price as industrial
products. TUnless there is a reason-
able ratio between the two, it ia not
possible for the farmer to sell his
products at a higher rate and get in-
dustrial products in exchange. With-
out a rise in agricultural prices, it is
difficult for the farmer to live. The
problem should be solved by directly
raising the prices of agricultural pro-
duets. There should be an extensive
food- production campaign in all
spheres of activities and in all sec-
tions.

Regarding Scheduled Castes and
Scheduled Tribes, the provision of
Rs. 300.08 lakhs in the State-sector
and Rs. 397-69 lakhs under the Cen-
tral programme would be sheer
waste unless a human approach is
made to win their confidence and win
them over. We have been working
in this fleld for a long time and we
have found that the main obstacle in
gaining their confidence is language.
We cannot get to therr unless we
speak in the same language. 8o 1
would like to propose that there
should be certain training centres for
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learning tribal languages and tribal
customs. The expenditure can be mex
from the provision for the welfare of
Scheduled Castes and Scheduled
Tribes. Unless this is done, welfare
work for these people or for the back-
ward areas will not be effective. I
am sure even the Naga problem
would be much lightened and they
would be gradually won over, if they
are tackled in this manner, that is to
say, by training workers to learn
their language and customs, by mingl-
ing with them as one among them and
thug winning them over. We have a
few Naga ladies In our women’s
organisation in Assam and we have
found that these people of the Naga
Hills are quite different when they
meet us; they open their heart out
to us and mix with us as one of us and
discugs their problems. So the
approach I have suggested is the
right approach. This is the only
approach that can be made. All the
expenses and money set aside for the
military in trying to frighten them
would be of no avail; it can never
win them over. So, this is the sug-
gestion I have to make regarding the
Scheduled Castes and the Scheduled
Tribes, and even the difficult problem
of the Nagas may be sucessful in this
way.

I have to suggest one thing. In this
casteless society, if you name some as
the Scheduled Castes and Scheduled
Tribes that in itself, brings a feeling
of separatism and a sense of inferior-
ity complex. I think these names
should be removed s0 that they can
be made to feel they are one with the
rest of India and that they are equal
citizens of India. The only way to
remove the sense of separatism is to
remove the word ‘tribal’. I know from
the tribals themselves with whom I
have worked, that they do not like to
be called tribals; and even the
Nagas have felt that.

Bhri Sanganna (Koraput-Reserved
Sche. Castes): If the word “ribal’ s
not used in a barbarous or bad way,
we have no objection to be called as
‘tribale’. But, if it is otherwise, we
Bave objection,

Mr. Deputy-Speaker: Order, order.

Shrimati Manjula Devi: I am just
trying to plead the cause of my
tribal brothers and friends. Their
point of view has been expressed to
me through their organisations, that
they do not like to be stamped as
such. They can be given facilities
and they should be given; and 1
advocate that all educational and
other facilities should be given to
them. The naming as such hurts
their feeling as equal citizens of India.
That some of us should be called or
grouped this way makes complexities.

Now, 1 come to tae Special
Reorganisation Unit. Tmproved
method of work and efficiency in
organisation eliminates not only the
additional strength mn departmentai
work but also effects r:=ductior, This
Unit has given a proposal that not
only the additiona! strength of depart-
ments should be eliminated but there
should be reduction in the existing
strength if there is to be efficlency
and improved method of work. That
is very important because it is noted
these days that when a Miniser passes
an order, there are so many notes and
comments made for each one must
make a note to justify his existence.
sometimes they are so confusing and
conflicting that there is necessity for
another explanatory note. Waste of
time would be eliminated if this
Special Reorganisation Unit w-rks
effectively and implements the
proposals,

There should be cc-ordination of
Centra]l and State plans. Investigation
must be made into the amounts spent
by the States from the Central grants.
I know of instance; in the States—
especially in the State from which I
come—that amounts set aside for
tribal welfare have been returned.
There is so much demand for welfare
projects in the Tribal areas and other
backward areas that I do not see why
these amounts have been returned. I
think there should be investigation
and strong action should bc taken so
that these amounts are spent for the
specific needs for which the allotments
have been made, *
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Then there 15 eradication of corrup-~
tion. That is imperative. Unless that
‘is done, none of the plans nor even
the entire lay-out of our programme

concentrate his efforts to that end.
There should pe corrective instances.
Strong action snould be taken and it
should be implemented even at the
highest level.

These are the proposalzI just

formed.
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Waas § | afafes 437 6 aa w
Wy .. ..

Mr. Deputy-Speaker: For one
second I may interrupt the hon. Mem-
ber. I was told by the hon. Speaker
that he had aiready announced that
no hon, Memker should come to the
Chair. That causes embarrassment to
the Chair. The same purpose can be
served if the hon. Member writes a
chit, Every consideration would be
given to that. 1 would request and
solicit the co-operation of hon. Mem-
bers and they should observe this.
They should not try to come here.
They can writc to the Chair and
whoever is in 1he Chair proper consi-
deration would be given and the same
purpose would be served.

Shri Thimmaiah (Kolar—Reserved
—~Sch. Castes): S"me names wcre
already submutled to you.

Mr. Deputy-Speaker: Then he need
not worry about it. If he has sub-
mitted his name, he should try to
catch the eye.
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-
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“Land owned by rich peasants
and cultivated by themselves or
by hired labour and their other
properties shall be protected from
infringement. Land ani other
properties of middic peasants
(including  weli-to-do  middle

peasants) shall be protected from
infringement.”

weg o AT v fraAi § g |
wE ey Af faaT 3 ) ogi oF @@
fral &1 T § I A 7 4g
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“If the portions of land rented
out by rich peasants of a semi-
land lord tyne exceed in size the
land tilled by tnem or by hired

labour, the .and rented out should
be requisitioned.”
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Shri Mahanty: Mr. Deputy-Speaker,
Sir, I regret I will not be able to make
any reference to the Plan, not on
account of any diubmtyuwm
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. 'but as & result of the deliberate
“attempt on the part of the Govern-
ment to keep this House in the dark
about the Plan. Sir, it is well known
" that our Secoud Five Year Plan s
called a series of annusi plans within
the broad frame work of the Five
Year Plan. Unl#ss we are going to
discuss the Plan in vacuum, unless we
are going to make a fun of it, may 1
know from the Government, even
though two years have passed, where
are the annual reports for the last
two years of our Plan? Therefore,
Sir, it is as a  protest
attitude of the Government to take
this House into confidence on such
vital matters, I would not mention
anything about the Plan even though
this discussion is taking place on the
Demands relsting to the Ministry of
Finance and Planning.

Mr. Deputy-Speaker: I was getting
apprehensive, lest there be a protest
against the Chair,

Shri Mahanty: No, Sir; far be it
from my mind—it is a protest against
the Governmer.t's attitude.

We were toid that before we take
up this particular matter the annual
reports for the last two years will be
circulated to us. I find, 8Sir, that the
Finance Minister is happily engaged
in conversation It would be better if
he conveys it to his colleagues in the
Planning Ministry aad something is
done about it; otherwise, no intel-
ligent discussion can take place on the
Plan,

Shri Bra] Raj Singh (Firozabad):
He is not in a mood to hear.

Mr. Deputy-Speaker: There are
three Ministers attending to the dis-
cussion.

Shrl Mahanty: Sir, since the time
is short, I would like to address
myself to two or three aspects of the
Finance Minictry. Much has been said
this morning about the nationalisation
of banks. It has heen pointed out
very effectively how this private
banking systum has been operating in
a8 manner to frustrate all our socia-
Peed ding wnd objectives. But, I am
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one of those who do not believe that
nationalisation is the panacea for all
the evils,

In that context. I  would like to
Invite the attention of thia House to
the State Bank of India which is a
nationalised bank. And, that brings
me to Mr. Mundhra. I have no inten-
tion to refer to Mr. Mundhra because
he is not prescut in this House; but
Mr, Mundhra is nct a person, he is a
symbol.

Mr. Deputy-Speaker: He is very
much present during the last so many
months.

Shri Mahanty: What I have been
saying is that Le is not a person, he is
a symbol. I hope the spokesman of
the Finance Ministey will go to his
aid when he replies, if he chooses to
reply at all. Sir, Mr. Justice Chagla
took exception to the L.IC. deal with
Mr. Mundhra on account of the fact
that Mr. Mundhra’s antecedents were
well known and L.I.C. going into the
purchase of ghares worth Rs.
1,40,00,000 was nothing short of
putting a premium on his industrial
adventurism. I would better read
what Mr. Justice Chagla has said in
the course of his findings. He says:

“When Mr. Mazumdar was
asked what was the state of
knowledge of the Ministry of Fin-
ance with regard to Mundhra in
the beginning of June, 1957, he
answered that the stale of the
knowledge was that he was using
dubious methods, that he was a
dashing young industrialist, keen
on building up an industrial em-
pire whose methods were not
above board, and that his antece-
dents ;were mnot very reputable
and his reputation was not such
as could be trusted.

Sir, this only rclates to a transaction
which amounts to Rs. 1,40.00,000. But,
as the House knows, the Stat= Bank
entered Into an over draft with Shri
Mundhra for Rs, 5°5 crores. I would
like to ask tais House b consider
whether premium has not been put on
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- [Shri Mahanty]
Mundhre’s industria! adventurism. If
exception could be taken to L.IC.
going in for shares worth Rs.
1,40,00,000, I would like to know on
what basis, in the face of this know-
ledge which the Reserve Bank had in
their poasession, overdraft arrange-
ments could be floalised for Rs, 5'5
crores. ] have got here the evidence
of Mr. Bhaitacheryya which he
tendered before the Commission on
January 23rd. He was asked by the

Chairman, whea Mr. Battacharyya
said:

“There wss no guarantee that
the moncy advanced by the State
Bank was being put {o proper use
by the barous”,

15°00 hrs.

These are th* words of Mr.
Bhattacharyya, who is the Chairman
of the State Bank of Indin. 1 would
like to know what it is. Somebody
should answer it. Otherwise, it will
be our duty to caccy this to persons
outside and to ask why and on what
account this State Bank of India,
which is after all in the public sector,
could enter iunlo the overdraft
arrangement with Mundhra for Rs.
5§ crores. It has been said that these
advances were made against goods,
but nobody during the deposition that
was tendered befsre the Chagla Com-
mission could unde:s-rate the very fact
whether all the goods in Richardson
and Cruddas ana in Jessops were
verified—the stocks verified or not—
before the advances were made. 1
would like to know from the Govern-
ment how much money has been
realised from Mundhra concerns since
then. It is a matter not for joking,
not for making a broadside but it is
for clearing the Augean stable of our
administration.

During the debate on the general
budget, I had pointed out how the
-order of the Income-tax Commissioner
at Calcutta aguinst Mundhra was
withdrawne—I can the attachment
order. At that time, Mundhra was

'awlu the Income-tux Department »

sum which which was to the extent of
Rs. 45 lakhs. And now one Mr.
Ranganathan of the Finance Minstcy
now sends a chit to the LIC to carry
on, go ahead. The attachment order
was withdrawn. Mr. Nadar was asked
how and on what basis the order was
withdrawn. But Mr. Nadar sought
refuge under the secrecy of the
Income-tax Act. Now, the hon.
Minister of Finance did not choose to
give us a reply. Why, Sir, thiz mantle
of secrecy is thrown about it? If the
Government fcel quite overboard
about this trancacticn they must take
the House into confidence. Therefore,
as I was saying, this Finance Ministry
had some sort of mystcrious relation-~
ship not only wih Mundhra but with
all the rest of them, whom somebody
has described this morning very aptly
as the financia]l sharks.

I come now to foreign exchange.
We demanded a public enquiry with
regard to this fo'eign exchange crisis
which was a man made crisis. We are
not going to be satisfied with the kind
of documents that have been
circulated to us. The fact has to be
remembered that in this foreign
exchange, the private sector has been
granted certain advaatage at the cost
of the public sector, Before I give
some figures in  this connection. I
would like to preface my remarks
about foreign exchange by saying that
the average annual rate of fecreign
exchange experditure during the
second Five Year Plan period was
estimated at Rs. 868 crores. Now, out
of this, in the year 1955-56 the foreign
exchange allotment to the private
sector was of t'.e order of Rs, 54¢
crores, whercas to the public sector it
was of the order of Rs. 205 crores. In
1956-57 the foraign exchange allot-
ment to the privata sector was of the
order of Rs. 661 crores to the public
sector it was of the order of Rs. 416
crores. The outsanding commitments
on 30th September, 1857 were Rs. 400
crores in the urivate sector and Rs,
589°72 in the public se-tor. It we
total all this, what do we find? So far
ag the foreign exchange component
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of the Five Year Plan is concerned,
e private sector has got Rs. 1,607
erores whereas the public sector will
get Rs, 1,201-72 crores, After some
genius has bungled, after some genius
bhas manipulateq this kind of shamefa!
affair, what do we find? What we find
is a sort of cordon of austerity
imposed on the c:naumers so much so
that you have ‘o pay much for a tin of
cheese today in the market. We have
to pay a fantaclic price of Rs. 8-8-0
for a small tin of cheese. We are not
going to be salistied with this kind of
document. We would like to know in
the face of your professions of expan-
ding the froutiers of socialistic
economy, in view of your professed
objectives of furthering the country
and taking it forward to socialism,
how these foreiga exchange require-
ments have go.ae in favour of the
private sector than the public sector.
That is the limited issue. It has to be
investigated and I believe no mantle
of secrecy will bc thrown about this
matter, If it i8 exposed to the persons,
that will be a very healthy thing and
that will be both in the public interest
and national interest,

I now come to another issue, and
that is the evasion of income-tax. I
am sorry to say thst though during
the debate on the General Budget I
pointed out certain specific instances,
the Government did not choose to
reply. I will now bring to the notice
of the Finance Ministry another
specific instance, and I believe the
Finance Ministry will have some moral
courage and they will have some
sense of political duty to answer these
charges. On 27-9-1956, the Minister
of State for Finance was replying to
the question relating to the Income-tax
Investigation Commission. He replied:

“About 1,200 cases were
reported to the Invéstigation
Commission, Some of the cases
were investigaled and settied and
nearly 50 crores of concealed
income was found and nearly Re.
28 to Re. 29 crores was to be
Toalised”,
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I am not going into the broader ques-
tionn. I am merely confining my
remarks to this estimate of Rs. 28
crores to Rs, 20 crores which, accor-
ding to the Government, was to be
realised from the few cases of income-
tax evasions that camc up before the
Commission. But, on the 18th
February, 1858, the Deputy Minister
of Finance replied in this House to
a question on this subject that all the
amounts of incowme-tax settled by the
Income-tax Investigation Commission
had not bee: realised from the
assessees due to varicus reasons. The
total amount realised so far was Rs,
1021 crores and the remaining
amount to be recalised was Rs, 7°83
crores. If you total up these amounts,
Rs. 1021 crores plus Rs. 7-83 crores,
it comes to Rs. 18 it crores. 1 would
like to know from the Government
how this estimate of Rs. 23 crores was
reduced to Rs. 18 crores. Let me not
be told that the Supreme Court has
declared all this ultra vires, It has
been held subsequently that so far as
this particular matter is concerned,
where the partics agreed to come to
a settlement and the amount was
determined, there was no element in
it to declare it ultra vires. We would
like to know how thic Rs. 10 crores
has gone and probably to make up for
this, the consumers, the common men
at large, are being asked to pay °
through their nose, through all kinds
of enhanced excise uties and all
kinds of direct and indivect taxes.

This is only onc instance. When
Prof. Kaldor saic that the income-tax
evasion in this country was of the
order of Rs. 200 cror:s, I was a bit
sceptic but now, in the light of the
experience thay we are getting I
believe he was probably correct.
Otherwise, we do not know how this
Rs. 28 crores couild be reduced over-
night to Rs, 18 croves, and where the
balance of Rs, 11 crores will go. We
can have only two conclusions from it.
Either the Government takes this
House in a cavalier spirit,—~whatever
strikes their 1mugination or fancy,
they go on petering out,—or they
think probably the memory of this
House is yery short. If I had time I
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would have dwelt on this pdnt
extensively. We all know what has
been the extent of income-tax evasion,
We would like t0 kaow what steps
Government are proposing to take in
the matter, because we knew, on the
admission of the ex-Finance Minister,
Shri C. D. Deshmukh, that in this
country the income-tax evasion has
been going on of the order of Rs.
30 crores to Rs. 40 crores, What steps
have Government taken in these
cases? Therefore, we are constrained
to come to the corclusion that all
these kinds of slogans are merely
meant to chent the people and to force
them to pay a premium on account of
all kinds of mal-administration,
corruption and tavouritism, and that
too in the name of socialism.

Before I conciude, I would once
again like the Government to enlarge
the scope of the enquiry that has now
been going on against the public
officials concerning the LIC deal. 1t
is not the three particular officers
alone who are cuncerned with it. I
take full responsibility for stating
that the entire 'mance Ministry, from
top to bottom, was involved in this. It
is not merely Mr. Xamat, Mr.
Vaidyanathan or the other gentleman,
Mr. Patel. Beginning from the Central
Board of Revenue who control the
income-tax departments, right from
the top to the bottom, everybody was
involved in this. I would like that no
mantle of protection should be drawn
around Mr. Iengar and Mr,
Bhattacharya. They should be also
brought under the purview of this
enquiry, if this Government is going
to absolve itselt of the allegation that
has been made.

We did not wish to strike a note of
discord when the resolution of 18th
February was discussed in this House,
when it was proposed that a com-
mittee should be constituted to go into
the allegations which bhave been
mentioned by Justice Chagla against
public officers. It is not only those
three officers, but there are many
more andeit is only a full-blooded and
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which

judicial _enquiry
would reveal what wag the truth and
of what colossal magnitude it was.

trapartial

ot oW g (AFATE) AT
Ty WEEE, wgt oF e dwr T
Ao A7 ¥ sl W qare §, ®
gawar § 6 9 w7 ardeer qe & s
wreig fafirdt & ww 9x 8, wifie
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e Y dRmw o W FpRe
w<fr & 1wt aw R wiflt W
areeps @, g arforeft Gt g ey
fie <Y 3t 59 AT W, SW A SAET A
ST FEHH &, TAE AW 9 99 W
N 77 ® A 9 T 39 A ¥
sifewr w7 &), afe dvz wa WX
o F gt oY ag I R Fe g A
WX Tew # AR fewifcdw
T ¥, L@

I A AW AT W qA g,
W EH AR & 9 gow § ;e 9=t
% @, wiifr 7 OF aga wew aww g,
W & wwwar g fin are @R 9T wrew
&g ¥ gg g SUTET qvaT S § 0
W A 6 ¥ fag Wk 3 e F
& fau fie o & qer sroT T, (ave
¥ Trew 9w AR s {HiT
oy @@ qr 1 ag WA g1 are weer
foitd oy wxar & 30 wder §
w7 Foivet #Y arwraRy g199 9 a9 O%
<@t WK, arfe qivaie & ¥ ag
Tow a% 5 ag 98w iy § Wi}
wR AN AT arawar &1 A X o
Feiret Yy 1K & w7 § o oAl
wogmEfras ¥y ez § fe
oY a% xd fafedwin g, & woar wrda
STETIT 9 IRV ¥ v @ &, arfr ]
N are g O fol w@ ¢, 3w w0
} welt gErEE O F ff ey 1wy
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Mﬂw%mmtmﬁﬁ:
W g T WY P 3T WY @ e
¥ wor Wl §, wiifi dww g I W
wouT § | Tew Sv e e
# o wolt foi¥é & o T wr few
foar & 1 A0 o 97 ¢ s Y@ e
W Aw W OF aifeg adwrag §fw
T WY Frrere e o 1 & Reko
R e W Wi i
welt o foid o o Y, 3w T W
™ —

‘“Unfortunately some of the
banks appear (0 be under the
control of the very persons whose
financial activities scem to require
scrutiny.”

¥ & OO W J Oy A 9 eve &
A fed g df, T Hrwam
wr fr fiwar mar fie g dww wY AT
FAT qg T4 § | wwfag & ww @k
9T ¢ AT N wfrer v § o e
N 2w § 1R A Qe Y QeAr
H1RY &, T I ¥ 97 ¥ aga AT 97
¢ fir oot & oredt AT duw Y Aw-
aew fiear o | 9|T O ¥ o
vg o Y8 v Sy ol w ¥ wear
v § o fenifee st Qo §, =&
A dwerer st & fag gfeemew
figar o7 @ | @ § W€ aw fowen
ot T e, s St faggee ¥ §
IR ATETE Lo F AW 1 ¥ ¥ waTAT
dww #F oY fearfoe gar &, ag agar o
T § | fre® "rer ¢, ¥o o & IR fewfue
gor a1 W} s § fie gw e 9ad
wrar fenfae o | Efeg & W A
¥ fag g Al ae @ @ §

R 2N ¥ W W gea e
wrew ag & fie e v Y srnl
¥ xw? ¥ WQ ag ¥ aF aF arde €T
werfty ¥ arfaerr ST AE & aoar

T R w1 § i fevfog i @
T Wiy 3N § o o A wer @
& st mrfew o & 1 anfge aud
w§ At F faerré &, dfie I o7 waw
wifoF oF grar § | Ty f vew v
o aget & adr fowew gl &0

W EHa | & or foerer o A
T A § | TTefhar ard @iz
T ¥ awlem e faedeet
¥ fre = due dfvew jy ww ¥
w0 § | SO & g &Y i
2 Sfer waw wifas o & 1 fad
W Sagies § & SymEmE ar Ay
e ¥ grraris ¢, Mg ¥
fotet € 1 @ firer # frgrd wy
= W 3 aga o sorg frdey | afew
frgeft aw & & ag7 @ @ W =i
oY famar 7 fin frgelt qwr A ¥,50,000
TR ¥ 99T 3o e § ¥ et
& a4, ¥ W I W genfaw
wefer & A Worex vwd @, N
fs A R s & graede
FE # AT § | WIS T AT T
Wagﬁwqmm‘{,ﬁo,ooo
W ¥ fuT &y «dz gwar g 1 o
grear foie Yy o §, s & For R
qX At ¥ v #v fes faar ma W
wgr T & fe—

“Under section 247 of the Act
during this yecar, the company
involved is Dalmia-Dadri Cement
Limited registered in the State of
Punjab. The Inspector’s report is
expected to be submitted to the
Government in a few months’
time.”

& w arX § wfver w1 f ag AR
oo wEgw § wafad ¥ oW e
w1 wger wrde Tw vR ¥ fag
iz o wiww gett W ofe
w frer o wdnfea’” ane §F e
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Shri Thimmaiah: Under the Second
Plan the Government proposes to
spend a huge sum of money and wants
to change the very life of the citi-
zens of this country. In our enthu-
siasm to make the Plan a success, we
are not very careful about the wastage
of money in the different development
works.

Under the Plan we have started so
many departments and established so
many offices. Some of them are, in
my opinion, completely unnecessary.
If we cannot eliminate them com-
nletely, we can at least save some
money by curtailing the expenditure
on certain departments.

For example, we have established
the Handicrafts Board, the Cottage
Industries Board, the Village Indus-
tries Board, the Khadi Board etc.
All these boards are there, and they
direct the policy of development of
cottage industries. I want to ask the
Minister;: Can we not allot the same
smount to the State Governments and
ask them to develop cottage indus-
tries? Should these small schemes
emanate from the Centre? Cannot
the State Government draw up the
schemes and implement them? I think
it is high time that we think of these
things. Rather than centralising all
these things, it is much better to
entrust these things to the State Gov-
ernments for implementation.

Similarly, we have allotted crores
of rupees to the Social Welfare Board.
The work of this Board is almost
similar to that ¢f community develop-
ment, and there will be duplication of
work between these two departments,
1 submit that the Social Welfare
Board may be brought under the Min-
istry of Community Development so
that there may be less of expenditure.

Similarly, we give some money 0
the Bharat Sevak Samaj. Their work
can as well be entrusted to the Minis-
try of Community Development. We
have got a huge machinery>under this
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Ministry. There are lots of village-
fevel workers who can enthuse the
people, ask them to co-operate and
raake the Plan a success. I do not
know why this Bharat Sevak Samaj
and some other Samajes are there,
just to facilitate some people in the
name of the Plan. I do not agree with
the objects of the Bharat Sevak
Samaj, and I am not satisfied with the
work that has been done.

We spend a lot of money on con-
structing huge buildings in Delhi. I
do not know why these huge sums
are allotted for construction of huge
buildings in Delhi. Can we not house
these offices in simple buildings insjead
of erecting huge buildings and spend-
ing a lot of money on them?

* The Deputy Minister of Planning
(8hri 8. N. Mishra): For the Bharat
Sevak Samaj?

Shri Thimmalah: Generally for the
offices, the new secretariat, this and
that

We want internal resources to be
raised; we want funds for the success
of the Plan. At the same time, we
vrant to establish a socialist pattern of
society. The Government was pleas-
ed to nationalise the State Bank, the
insurance business etc. Now we hear
from the Members of this House that
banks also should be nationalised, and
that the nationalisation of banks will
help in minimising the evasion of
income-tax. In this country evasion
of income-tax is easier than anything
else, and I think the big capitalists in
this country have much more money
than the Government itself has in its
treasury. Therefore, some method
should be found to tap these unknown
resources of the people who have got
money and evade income-tax. Some
device should be found to extract
sufficient money for our Plan, At the
same time, Government should think
over the proposal to nationalise banks
at the proper time and after careful
consideration. I think by this we can
get more money and also see that our
Plan does jrot suffer for want of
money.

We implemented. the First Plan
very successfully, We take pride that
we are solving the many problems of
this country. But what is the position
of the villagers, the rural folk in the
country? Today they appear to be as
they were before, there is no change
in their life or in their income. No
doubt, the national income has risen
by some percentage as given in the
statistics, but the life of the villagers
today has in no way improved, and
they are as they were before. Un-
employment in the villages is increas-
ing. So, it is necessary that cottage
industries should be developed, and
a network of cottage industry centres
should be systematically established
in the rural parts to arrest the move-
ment of this man-power to the urban
areas and to provide them with diffe-
rent avenues of employment whereby
they could earn something for their
livelihood.

The condition of the agricultural
labourer is worse than that of the
industrial labourer. Naturally, the
agricultural labourer does not want to
stay in the villages, because he has
nothing to depend upon, and nothing
to live upon. So, he is attracted
towards the cities; he wants to go to
the cities and earn money because he
finds that the industrial labourer there
earns more and lives a better life than
he does in the villages. Today, all
the lands are becoming fallow, because
the agricultural labourer has no
enthusiasm to work on the flelds since
he does not get a proper return for
the labour that he puts in. Therefore,
he feels that he may better go to the
cities and join some factory there
where he can get more salary and
thereby live a better life. This sort
of tendency on the part of the villag~
ers and the agricultural labourers
should be stopped, by improving their
economic condition in the rural parts
of the country.

There is also the question of agri-
cultural prices. Whenever the
grow some foodgrains, and the
grains prices rise high, we cry;
Government should also see

LH
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‘ryots demand higher prices; it is
beeause the prices of other commodi-
tiss are so high that the ryots want
that their commodities also should
be sold at a higher price. So, Gov-
ernment should always see that a
ressonable price level is maintained,
which is fair to the consumer as well
as to the producer, so that the ryots
are not hard hit and they also get
something for their labour in the
production of foodgrains. Government
should adopt this polity in order to
enthuse the ryots as well as the agri-
cultural labourers,

1 would also insist upon one more
thing, particularly in the community
development blocks and other areas.
The objective of these community
development people is to change the
very outlook of the people. But we see
in every village today that politics is
being introduced. Wherever we go in
this country, we find that in every
village, there are two parties, with the
result that there is no peaceful atmos-
phere in the villages, and thereby
much of the development work in the
villages is hampered because of strifes
and feuds in the villages. The com-
munity development people should
first of all see that a happy and har-
monious atmosphere exists between
the people in the village. Sometimes,
I have seen that even the officers in
charge of community development
indulge in petty quarrels and bring
about these quarrels among the vil-
lagers. I think these community
development officers, particularly,
have got a greater responsibility than
any other officer in the Central Sec-
retariat or any other secretariat, for
it is only when they show that they
are one with the masses, they work
lor the masses, and they feel one with
the masses, that the ryots and the
masses of the country will feel that
here is a Government, and here is an
oficer, who is working for them, and
they will feel enthused, and we can
also put our heart and soul for the
success of the development scheme.
1 would urge that the Ministry should
insist upon this on the part of the
subordinate officers in the villages.
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Then, I want to sey something about
the Scheduled Castes and the Sche-
duled Tribes. I have often advocated
their cause in this House. These Plang
and other things sre, no doubt,
improving the economic and social
condition of the people. But, in spite
of all these things, the position of the
Scheduled Castes people is as miser-
able as it was before. In addition to
the social disabilities which he has to
suffer, he has also to suffer other dis~
abilities. He has been economically
exploited. He has no lands of his own
which he can till, and, therefore, he
can only be an agricultural labourer
getting job for about three months in
a year, and at other times half-fed or
unfed and under-employed or unem-
ployed. During the ten years after
Independence, we have had two gene-
ral elections, and we promised the
people that we would introduce land
reforms all over the country. But,
today. no State Government has com-
pletely introduced and reforms, and
the Government is more obedient and
more helpful to the landlords and the
vested interests than to the common
man who wants certain land reforms
in this country. For a country to
introduce land legislation, I do mnot
think ten years would be a small
period. It is a sufficiently iong period
and if Government were so minded,
they could have done it. Even today,
it is not too late; Government can
introduce land legislation and see that
they fulfil the promises which they
made to the people of this country.

In order that the Scheduled Castes
may raise their status in society, and
in order to ensure that untouchability
vanishes in the country, Government
should change the psychology of the
masses in the country. And how can
they do it? In this modern society,
power, position and money play a very
important role so far as the status of
an individual is concerned. So, Gov-
ernment should encuurage the Sche-
Jduled Castes people to become trades-
men and merchants, and they should
start a corporation to finance the Sche-
duled Castes people to become mer-
chants, traders and so om.’
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- Beaides, their representation in the
sdministrative services also must be
raised. Only the day before yester-
day, the Home Minister said that the
intake ot the Scheduled Caste mem-
bers to the administrative aservices
was incressing. That is good. It is
not by taking just a few clerks, or by
just appointing a few teachers that
our statug will be raised. In the higher
administrative services also we should
have some key posts. We should ailso
have some higher posts because that
plays a very important role in raising
the status of a community which has
been exploited and suppressed from
times immemorial.

Similarly, the Scheduled Castes
should have their due share in politi-
cal power, in becoming Ministers and
80 on. In all big things, they should
have their due share. It is because of
the reservation that we are today
sitting here; and we are thankful to
the Congress Government for having
reserved certain seats for the Assem-
blies and the Parliament. But you can
imagine our position in other bodies
where there is no reservation. For
instance, in the Legislative Councils
of the States, and the Council of
States, we have no representation
because there is no reservation of
seats. The same is the treatment given
to us even in the Cabinets of all the
State Governments, and including tne
Cabinet of the Centiral Governmenz.
I am pointing this out regrettully,
because if we have respect for demo-
cracy, and number has some meaning
in democracy, then we must be given
our proportionate representation not
only in the Cabinet but in everything
that comes under democratic govern-
ment That is our right.

1 hope that the Congress which has
fought for independence, which has
sacrificed a lot for the emancipation of
the country, which has stood by the
Harijans, and which has taken a
pledge for the eradication of untouch-
ability and for the amelioration of the
"Scheduled Castes can give justice, and
that is the only body which can give
us justices I hope it will give us full

justice, and it will not desert us. or fail
u . -

Shri Naushir Bharucha (East Khan-
desh): Mr. Deputy-Speaker, 8ir. So
far as the material that has been
supplied to us by the Finance Minis-
try is concerned, I am afraid, after
studying a lot one cannot make any
nead or tail out of it. I fully agree
with the previous speakers, both Shri
Asoka Mehta and Shri Mahanty, when
they say that sufficient information is
not being imparted to this House. In
the case of defence, one could even
trot out the excuse of security of the
country being in danger, but the Fin-
ance Ministry has not even that lame
excuse.

We have got to consider our major
difficulties. The first is the inade-
quacy of internal resources even $o
finance the core of the Plan. The
second is our foreign exchange diffi-
culties and the halting measures taken
to meet them. Thirdly, there is the
external aid which comes in very
small measures; fourthly, there is the
increasing amount of deficit financing
beyond the safe limits of prudence;
fifthly, we have got the question of
inflation, which refuses to be curbed
in spite of monetary and fiscal checks,
and last, but not the least, the ques-
tion of ‘bunching’ of our commitments.

Taking first the question of inade-
quacy of internal resources, in the
absence of any infurmation as to
what constitutes the core of the Plan,
much less what will be our final com-
mitments at the end of the Second
Five Year Plan period, I shall pre-
sume that our total commitments will
be in the neighbourhood of Rs. 4,800
crores. We have spent so far about
Rs. 1,800 crores and we expect ¢to
spend anything between Rs. 900 and
Rs. 1,000 crores in the third year of
the Second Plan, bringing the total in
three years to Rs. 2,400 crores. There-
fore, the obvious qQuestion is that we
have to spend in the next two yeess,
after the current year, Rs. 2,400 crores,
roughly about Ra. 1,200 crores & year.
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Now, I ask this Government to
answer this very simple question,
which I have repeatedly posed before
this House, where is this money going
1o come from? What are their inter-
nal resources which will enable them
in the fourth and fifth years of the
Plan to spend as much as Rs. 2,400
crores? Itis very simple arithmetic.
So far we have received no reply and
1 do not expect any reply to be forth-
coming even today.

When we say that in the first two
vears of the Plan we have spent
Rs. 1,500 crores. what have we actually
done? Wre have been covering up our
overall budget deficits, which in the
last Budget was to the tune of Rs. 380
crores, by converting the liability in
the form of treasury bills. Let it be
understood that when the Government
say they have spent Rs. 1,500 crores,
they have not spent that. What they
have done is that they have borrowed
from the bank in the form of treasury
bills by 31st March this year Rs. 380
erores, which they say they will later
on fund into appropriate loans of
appropriate maturity. Therefore, we
have not spent it. In the previeus
year. there was a  deficit of over
Rs. 200 crores. Therefore, the so-
called Rs 1,500 crores really boil
down to Rs. 900 crores i two years.
The same position iz going to continue.
Chis is gross abuse of reasury bills.
Freasury bills were intenaed for the
aurpose of making up the 1ag between
ncoming revenue an<t oulgoing expen-
diture because the revenue comes in
by fits and starts and e¢xpenditure
cakes place on a large scale and there
may not be sufficient balance in the
;i1 of the Government to meet the
sxpenditure.  Thercfore, the Govern-
ment go to the bank, give an IOU.
which we call in euphemistic terms
4reasury bill', borrow the amount on
the pretext that it is a temporary loan
of three months; and then the total
keeps on accumulating, until we are
told that by the end of the current
financial year, the treasury bills will
stand at the amazing total of Rs. 1,400
crores. In other words, out of
Rr. 4,800 crores, Rs 1,400 crores are
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takcn from the bank on promise of
short-term repayment and then they
are to be funded intv long-term loans.
This is the way in which we have
been carrving on with our finances.

What do these treasury bills really
mean? It means that the temporary
borrowings arc for the purpose of
development projects, capital expen-
diture from temporary borrowings.
That is the mean:ng of Rs. 1,400 crores
of tressury bills 1t means deficit
financing by the backdoor. What we
do not want to do openly. we want to
do by tclling the public by saying that
at the most Rs. 1,200 will be the
extent of deficit financing. We are
naving deficit financing by the back-
do0r i1n the form of treasury bills to
tnc extent of Rs. 1,400 crores. Its
innationary cffect is patent.

Coming to the question of foreign
exchange on which we have spoken
repeatedly, let us sce what the Gov-
ernment have to say 1 take the Gov-
ernment figures as they have been
given to us, Iln the memorandum
sirculated to us on the “Fall in Foreign
EKxchange Rescrves"—figures which
are nearly six to ninc months old—
we find that there is nothing more
than a catalogue of excuses. Why
have they run into this foreign
exchange difficulty? Their excuse is
not on account of the inefficiency of
tne planners, not because they have
bungled, not that they have muddled.
Theyv say ‘heavy defcence expenditure’.
I ask: was it not the duty of the plan-
ners to foresce that this type of emer-
gencies do arise? Then they say
‘heavy food imports’. Was it not even
their duty to look beyond their noses
and find out. ‘ves. there would be
sccasions when we will not have all
along good monsoons and good har-
vests's  Then they say ‘increased
requirements of raw materials, com-
ponents, spares, replaccments on
account of the higher tempo of indus-
trialisation'. What type of planning
is this?—1 ask

we are told that because our indus-
trles are expanding, they require
semi-processed or raw materials which
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should be imported. , Because the
tempo of production increased, we
nave to spend more foreign exchange
in order to get the raw materials for
our industry. I ask: what type of
planners are these whom this nation
pays Rs. 2,500 a month each to do a
jittle bit of thinking.on behalf .of .the
nation?. ,They say, ‘we did not foresee
thepe, things, that our growing indws-
triesuwill require more raw materials
which we will have tc import, and.as
a result foreign exchange .would +be
consumed more’. This is  the .way
things are being planned.

Then we are told ‘rather higher
imports of consumer gbods’ Rather
higher xmpohs' Why is not an inquiry
teing msmuted mto this? *Why is it
that licences ard- given fo people who
have not even a nodding acquaintance
with the commodity for whx&{. the
were gwen licences to the extent
inkHs of rupces? And then we g;_'e
‘told ‘rather 'h;gher imports of c&nsq‘
mer goods’.

We are also told, ‘increase m‘-h‘:m
- and freights’. Was it not the dudy of
the Planning Commission to see¢ that
world prides might> vintréasé?  Did
théy even expect that prices would
go down? Mid their experience not
tell them that a project was never
constructed for less thdn the esti-
mated cost, but ‘always at much
greater cost? This is ‘the way in which
planning‘is going ¢ s =

What is the pogtsipn today?. In
answer to question:No. 2441, answer-
ed day before yusterday. we were told
that the ,total .ggp in the Five Year
Plan npw stood at Rs. 972 crores. Out
of that eypenditure, Rs. 382 crores are
liabilitipg which we have met uptill
31st (March 1958, which leaves us a
balance of Rs..500 crores, say, roughly
Rs. 600 crores:..They say that out of
that, on account of .lpans already-cop~
tragted, foreign assistance, credits
and aids which we have received or
80 far negotiated—I presume with the
hope of- getting them certainly—Rs.
250 prores would be financed, leaving
-8 pnol nearly Rs. 340—350 crores,
‘which we do not know from where we
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are getling, Rs. 340°~350 crores means
$700. millign. Today the biggest aid-
which wea got from America was § 228
million. How are this Government
going to procure external aid to the
extent of $700 million—of sterling
balances? 1 do not know. It is the.
duty of the Government to tell ‘this’
House and take it into confidence. It
seems to me that we. are bankrupt
without being conscious of the fact
that we are bankrupt

Shri Mo;prjl Desai: That is what
he wagts us to be.

Shri Naushir Bharucha: The Fin-
anee Mmistqr seems to,laugh away
everything. It is a questwn not mere-
ly of the Plan succeeding of failing.

< Mr. Peputy-Speaker: He has per>
haps laughed on that consciousness.

Shri Naushir Bharuclla. !- l'bpe 0.

What 1 am trying t&s&y- i¥ that
within the next two-®ears# we have
got to procure $700~. million’ worth
foreign . aid.. according to the figures
Govermmcent themselves have given,
which, I will ‘sHow presently, are illu-
sory. And we do not know where we
are going.#o turn with the. beggar's
bowl for our -next aid. These are
figures from the answers to questions
which were recently given. The figure
of $700 million 1s illusory. It will be
very muei» more. Why? 1 will give
the reasons. Jm ' the first place, at the
time that the Démands of the Ministry
of Steel; .. Mines and Fuel were discussed
wewwere told that in the construction
of thé steel plants, which was going to
cost us @ oertain sum, on the basis of
which estimate was made, in that esti-
mate the cost of townshir. was not
includedy ‘the machinery for wmining
coal was'not included, the machinery
for quarrying limestone was left ouk
So many various factors which would
enhance the cost were admittedly not
taken into account. There wen these
omissions. toe

18 hrs. ] -

Secondly, it is based on the pre-
sumption that t_here will be no more
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_ emergency Defence expenditure and

no more Increased expenditure on food
imparts and that the prices will not
rise and that there will not be any
other emergency. Very facile pre-
sumptions on which to base the eco-
nomy of a country! It is also based
on the fact that there has béen import
slash which today is eating into the
vitals of this country which will have
to be continued till the end of the
Plan. Also it is based on the assump-
tion that even after this we are not
going to have deferred payments for
which we have contracted. I ask, what
type of position we have been
placed in when we are told that
we will have to make arrange-
ments for $700 million of foreign
help witin two years? We do not
know at whose door we shall go with
a biggar's bowl. I ask the hon. Min-
ister to explain this fact. Too _lang
have they evaded answering this
question. These are figures taken
from the records of Government. Let
the Government answer.

Shri Morarji Desai: Mr. Deputy-.
Speaker, Sir, I am very thankful to’
the various hon. Members who tovk®
part in the debate and have given me
the advantage of their advice-land
their knowledge of the finances’of this
cowritry and the administration of this

Before I deal with the general prob-
lems raised in con ion with the
Plan, internal and external resources
and foreign capital, I should like to
draw the attention of the hon. House
to. some of the wrong figures quoted by
several hon. Members, possibly, on
account of want of information with
them or on account of a wrong rcad-
ing of the figures that are there. I can-
not say that that was deliberate; but,
st any rate, these things have helped
me in my education and have made
me wiser about things about which I
should be wise.

The hon. Member who last spoke is
a great friend of mine, of course,
always from the Opposition.. I know
him very well from Bombay.- :We had
almost every day an occasion to wpeak
10 each other and we always found
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ourselves (Shri Braj Raj Singh: At
crossroads.) not satisfying each other
If 1, therefore, am .not able lo con-
vince him even here, I cannot say that
I have grown wxser. "1 must admit
that I have not grpwn wiser since
then; and I do not know whether he
has grown wiser since then. So, he
has tried to show that we are doing
something by the backdoor especially
in the matter of deficit financing. I
do mnot know how he makes that
charge. he amount of deficit finance
is Jamown to the hon. House. It has
never been kept back and it will never
be ~-kept back from the hon. House.
But he specialises in backdoor me-
thods and, therefore, he thinks.....

Shri Naushir Bharucha: Sir, I rise to
a point of order. Is it in order to say
that an hon. Member specialises m
backdoor methods?

Shris €. D. Pande (Naini Tal): If
vou. fan accuse the Government....
» Mr. Deputy-Speaker: The hort!
Member sct the ball rolling and-said
that the Ministry is guilty of this.
Then, it means he blames the Minister
that he is guilty of these backdoor
methods. He said something like that.
It may be impersonal so far as the
Ministry, is concerned, but when the
Minister in gharge is also there, the
imputation is there. So. I could not
object to that. Otherwise, in the
ordinary course, I would have object-
ed.

Pandit, K. C. Sharma (Hapur): The
hon. Member does not want the ball
to come back.

Shri Morarji Desai: That is my diffi-
culty with the hén. Member always.
He wants to make criticism but he is
very impatient of béing:shown that
his criticism is ill-founded. Well, Sir,
if he likes, I will not refer to him at
all and there I will end with him. But
I speak with knowledge about him.
(Interruption.) .

It has been said here that the Com-
missioner of hrbome-tax rémoved the
recovery notice issued to the LIC in
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order to oblige Shri Mundhra I wish
the hon. Member had acquainted him-
self with the fact that Shri Nadar who
was the officer concerned was examin-
ed by the Commission and the Com-
mission was satisfied about that.

Shri Naushir Bharucha: Sir,....

Shri Morarji Desai: I do not want
to waste my time. I am not yielding.

Mr, Deputy-Speaker: The hon. Min-
ister is not yielding. He may continue
and the hon. Member may subsequent-
ly put questions. I will certainly
allow that.

Shri Mahanty: On a point of order,
Sir.

Mr. Deputy-Speaker: When an hon.
Minister or any other hon. Member is
in possession of the House and he is
not prepared to yield, then, I have no
option. I will request the hon. Mem-
bers to have patience and then when
the hon. Minister finishes, if there is
something. ...

Shri Mahanty: Sir, | rise on a point
of order.

Shri Braj Raj Singh: Nobody can
say that it is a waste of time.

Shri Morarji Desai: I said 1 do not
want to waste my time so that I may
not be able to reply to all the points.
I am not sayving that about the hon.
Member.

Mr, Deputy-Speaker: The hon.
Members raising a point of order; let
me hear it.

Shrl Mahanty: 1 thought' that inter-
ruptions are perfectly legitimate par-
liamentary practice. If 1 want to
interrupt, it is for eliciting further
information and for convincing myself.
But, it is not open to the Minister to
say that he cannot waste his time. That
means he is casting aspersions.

. Mr. Deputy-Speaker: Before listen-
ing to the hon, Minister he has jumped
to the counclusion that would be

objectionable. The Minister says he
meant to imply that because he had
limited time and he had so much to
say, therefore, if he replies to other
interruptions and questions he may
not be able to deal with the reply
that he has to give. Under these
circumstances, 1 think there is no
objection to the use of the word that
he has used. -

Shri Mahanty:
hands.

Shri Morarji Desai: I have no
objection to listen to parliamentary
interruptions; I welcome them. But,
when they are replied to, why should
that be objected to?

Shri Mahanty: Nobody is objecting
to it.

We are in your

Shri Morarji Desai: That is what .is
happening.

The allegation is totally unfounded
because the notice of recovery was
issued on the initiative of the Income-
tax Department officers themselves as
soon as they came to know that some
shares were being bought from Shri
Mundhra by the LIC. However, as
the LIC had alrcady paid for the
shares practically in full, nothing
would be achieved by the recovery
notice being kept alive. It was, there-
upon, decided in consultation with the
assessce to withdraw the notice pro-
vided the assessee paid immediately
the undisputed tax. According to the
assessee, the undisputed tax was about
Rs. 1 lakh and according to the
Department, it was Rs. 8} lakhs. The
C.IT. insisted that the cash payment
of Rs. I lakh should be made and
further shares to the value of Rs. 8
lakhs should be given as security. The
assessee did so and, thereupon, the
recovery notice was withdrawn.
Nothing has been lost by withdrawing
the notice. In fact, a smart piece of
work was done in getting some money
out of an assessee from whom recovery
was a big problem. Incidentally, the
action was taken by the officers in
Caleutta on their own initiative. No
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advice whatsoever was issued from
Delhi. In fact, the decision to with-
draw the notice was known to the
C.B.R. only after the notice had been
withdrawn.

Shri Mahanty: We contest it,

Shri Morarjl Desai: The hon. Mem-
ber can go on contesting everything.

The Daputy Minister of Economic
Affairs (Shrimati Tarkeshwari Sinha):
How can we reach our intelligence to
you? (Interruption.)

Mr. Deputy-Speaker: The. hon.
Members shall appreciate that some-
times the Chair is also helpless

Shri Morarji Desai: Then there is
the criticism about the increase in
civil expenditure. It is true that there
is an increase in civil expenditure by
about Rs. 100 crores in the Budget
year over last year’s Budget. But 1
am afraid that the hon. Membter who
tried to make a point out of this did
not know what it rclated to. He
thought it all meant increase in
administration. service and so on. That
is not so. It is true, as 1 said, that
the total civil expenditure in the year
1958-59 is estimated at Rs. 518 crores
as against Rs. 420 crores in 1957-38.
But the bulk of this increase i in res-
pect of obligatory expenditure like
intercst. pensions, share of tuxes.
grants-in-aid payable to the States.
Under the Finance Commission's
award the share of excise duties pay-
able to States goes up by Rs. 46
crores and the statutory grants to
them by Rs. 22 crores. Interest
charges go up by Rs. 5 crores follow-
ing larger borrowings to finance the
Plan. The tax collection charges and
administrative expenses have gone up
of course by Rs. 4 crores only. It is
but normal. The new Naga Hills-
Tuensang Area also will cost Rs. 4
crores. Besides, there will be larger
expenditure by about Rs. 9 crores on
nation~-building, development and
social services like education, medical,
public health and industrial services
and so on. If we do not pay attention
to the various items and what they

contain, then it is likely that a criti-
cism is made which is not justified.
That is all that I wanted to point out
in this matter. If I had been asked
about the break-up of these items, I
should have been very happy to give
the hon. Member this information and
he would have been saved the neces-
sity of being criticised.

It was said again ‘that there was
failurc to realise income-tax found to
be due by the Income-tax Investiga-
tion Commission. Here too the facts
are probably not known to my hon.
friend. The demand according to the
Commission amounted to Rs. 20-42
crores. There is still an effective
arvear of Rs. 7-93 crores and not Rs. 10
or Re. 18 crores as was stated. I could
not follow the figures that were given.
But even here the reasons have got
10 be seen. T want to give the figures
which will show that this much has
been collected and this much has not
been collected. Part of the demand.
amounting to Rs. 11'28 crores, was
rendered infructuous on account of
the invalidation of assessments by
Supreme Court Judgments. These
cases were, however, reopened under
section 34(1) (A) or 34(1)(a) and the
amounts collected in respect of these
demands have been adjusted against
section 34 demands. That means that
recovery is there. Rs. 1021 crores
had been collected towards settlement. .
In all, Rs. 21-48 crores had been col-
lected. Rs. 7°93 crores remained, as I
said. Out of that, Rs."1"2 crores had
not yet fallen due because instalments
have been given either by the Com-~
mission or by the Government. There
are Rs. 6'72 crores to recover which
processes have been set afoot.

Here also, I may mention that in
regard to these settlements, writ peti-
tions have been filed by some of these
assessces challenging the validity
thereof and stay orders have ULeen
granted. It will thus be seen that the
department has not been lying idle
over these arrears but is very kecen to
recover them. There may be many
faults in the department as there are
faults in'all of us. If these faults are
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poinited out, we shall be very gratoful
to those who point them out so that
we can improve. But even if there are
no faults and if things are still point-
ed out as faults, there is the danger
of the department not thinking of the
Zaults pointed out, because they know
that they are not at fault.... (Inter-
ruptions.) Therefore, I would beg of
my hon. friends to enquire before they
point out these faults and make a gen-
eral condemnation. From this it was
argued that the whole Findnce Min-
istry was involved in’ this affair. From
the face of the statement, how far it
can be believed I leave to the hon.
Members to judge because if I use any
adjective it will again be objected to
and, therefore, I do not want to usc
any adjective....

Mr. Deputy-Speaker: It is better to
avoid adjectives.

Shri Morarji Desai: Therefore, I am
not using any adjective.

It was said that banks had been
remiss in lessening their advances'for
paddy and rice and that was Wwhy
prices had been rising and are rising
today though it is not a fact that prices
are rising today. But what are the
facts? ‘The advances on 15th March,
1957 amounted to Rs. 22°95 crores
whereas on March 14, 1958, they
amounted to Rs. 11°59 crores. In Feb-
ruary 1957, it was Rs. 2329 crorcs
whereas it was Rs. 11-11 crores In
February 1958. That is the figure.
Yet it is said that we have not reduc-
ed these advances to these people....
(Interruptions.) Therefore, I am say-
ing that the facts are quite otherwise
than what are being argued about.

Shri Prabhat Kar: The charge was
against the banks that they did not
listen to the directive.

Shri Morarji Desai: 1 am saying
that it is not true. These are the
figures which show that they have
done what they could. One criticism
can be made that they were delayed a
bit last yéar. But they were delayed

because there was some difficulty in
communicating them to all the banks.
There is also the difficulty in with-
drawing the advances. Once they are
given; it will not be right to withdraw
them quickly.... (Interruptions.) 1t
my hon. friend wants, I am prepared
to explain to him all these things at
length so that he may then criticise.
Then he will be on right and firm
ground. But here he is not on firm
grounds and yet is not prepared to see
light where light is given,

Shrimat! Renu Chakravartty (Basir-
hat): The prices are not going down. .
(Interruptions.)

Shri Morarji Desai: Prices have
gone down. The Reserve Bank Bulle~-

‘tin which was here cited shows that.

It is not only my figures.

Shrimati Renu Chakravartty: The
price of rice, for instance, has not gone
down.....

Mr. Deputy-Speaker: Order, order.

Shrf Morarji Desai: It is not the
only thing. My hon. friend is obsessed
by only one thing and not by the
other things in the whole country....
{Interruptions.) The price of rice has
not gone down. I do not deny it. But
we have got to view things on the
whole. We cannot jump to a conclu-
sion merely because the price of rice
has not gone down. We have to view
it along with the other cereals. We
cannot produce rice merely by asking
for it. We have to see whether on
the whole they have gone down or not.
The index was 112 last September or
s0; it is now 105. The Reserve Bank
of India Bulletin, March 1958, says:

“The general downtrend in com-
modity prices noticed since end-
November 1857 continued during
the first half of the month under
review and, despite a spurt in the
latter half—the general price level
as measured by the Economic
Adviser’s general index of whole-
sale prices (Bage: 1952-83—-100)
showed a net decline over the
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month, The index for the week
ended February 22 at 104’9 was
lower by 07 per cent a& <ompared
to the index a month before and
by 1'1 per cent as compared to the
level a year before. The average

. index for February also worked
out lower at 104'6 as compared
with 106:0 in the preceding
month.”

If these facts are not to be believed
but they are to be believed only as
quoted to me, then I have nothing to
say.

Then again figures have been guot-
ed about income-tax or taxes being
staticc. My hon. friend, Shri Asoka
Mehta quoted one set of figures and
Shri Nagi Reddy quoted another set
of figures. Here also, taking the
Reserve Bank of India Bulletin. my
hon. friend, Shri Asoka Mehta quoted
the first line of figures. He said that
the taxes on incorhe and expenditure
were Rs. 134'74 crores and they came
down to Rs. 11323 crores.

Shri Asoka Mehta: I quoted the
second line. .

Shri Morarji Desai: If it is the
second line—Taxes on ineome other
than Corporation—even then 1 do not
think that it will warrant an inference
that they have remained static. 'The
figures are 148-19 crores in the ycar
1951-52 and Rs. 181'50 crores—that is
today—in 1958-58. Therefore, they
arc not static. You may say that they
have not gone up much, I am prepared
to agree to that. But there are other
taxes which have-gone up at the same
time. So, if you take that into account
you will find that the total figures
have gone wup very much. That is
what ought to be considered. If you
do not consider that, it will not be a
proper estimate of the taxes. I am not
myself an economist as my hon. friend
has been. We know each other for
more than 25 years, as he said, uand
very intimately too. Here arc the
actual total collections in crores of
rupees. If I take the figures from
1948-49 to 1058-58,. even then the
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figures will show that there have been
some changes in the middle but dur-
ing the last four years they have con-
stantly been rising. In 1948-49, the
figure was Rs. 182'74 crores, then it
went down to Rs. 159 crores, then it
went up to Rs. 173 crores, then Rs. 187
crores, again Rs, 188 crores, then
Rs. 164 crores, then it was Rs. 160
crores, then it went up t& Rs. 170
crores, then Rs. 202 crores, it was
Rs. 218 crores last year—that is the
actual—and now it will be Rs. 217
crores this year. Therefore, the
figures are going up.

My hon. friend Shri Nagi Reddy
quoted figures and he showed that
there is a decline, but he forgot to see
the correct figures. He saw only the
figures minus the State’s share. The
State’s share has gone on increasing
and, naturally, the Centre’s shu'e will
go on decreasing.

Shri Nagl . Reddy (Anantapur):
What is the percentage of increase
year by year?

Shri Morarji Desai: Thereisa vast
difference between percentage of
increase and decrease golng on con-
stantly as.it was stated.

Shri Nagi Reddy: There is no con-
stant decrease, but....

Shri Morarji Desai: That is what
was shown here.

Mr. Deputy-Speaker: I have no
objection if sometimes an interruption
is made; that makes the debate livelier
and that is welcome too. But if it
continues incessantly, perhaps hon.
Members miss certain portions and
they are not benefited by that. They
ought to listen patiently.

Shri Tangamani (Madurai): The
figures were correctly quoted, but
only the inference is different.

Shri Morarji Desai: Sir, as I said,
there was an allegation made against
the State Bank saying that they had
advanced large sums to‘the Indian
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Express, and not properly. To make
‘such charges in this hon. House, where
everybody is thoroughly protected, is
very easy. But I would beg of my
hon. friends to consider alsp one fact,
that if we have the interest of the
couniry’s finances at heart we should
not lightly make charges against the
State Bank or the Reserve Bank. They
are an asset for our country and if we
do not maintain their stability, their
reputation, we will suffer. It is, there-
fore, that 1 am saying that we should
be careful about it. (Interruptions.)
1t is not possible for me to divulge all
the transactions in this matter, because
there is a section in the Act which pro-
hibits that—and, very naturally 3o,
very properly so. But I may tell my
hon. friend that these advances have
been made in the ordinary course very
fairly and properly. I have satisfled
myself about it. That is all that T can
say; 1 can't say anything mora I
enquired about it myself and found
that this is so. I sent an officer to find
it out. That is why 1 am saying this,
and there is no hanky-panky about it
as my hon. friend seems to think
because of his prejudice against some
people.

Shri Nath Pai
should satisfy us

(Rajapur): You

Shri Nagi Reddy: Why not satisfy
us also?

Shri Morarji Desai: Those who do
not want to be satisfied can never be
satisfied. There is a saying in Sans-
krit—a very wise saying:
uN. @AW ALCTH YAT7R AP1EgT fraa
wragfaivm garfa 7 937 a7 07
16.25 hrs,

[MR. SPEAKER in the Chair]
Therefore, Sir, I am neither Brahma
‘nor God—I cannot be that—and 1 can-
not satisfy my hon. friends.

Shri Tangamani: Mere repetition
will not contince anybody.

Shri Morarji Dessi: When people
do not want torbe convinced, how can
I convince them.

Shri Nagl Reddy: I am prepared to
be convinced if you give me reasons
for that.

Mr. Speaker: All right. If hon.
Membcers have not been convinced ail
these years, in two hours how can
they be convinced?

Shri Morarji Desai: I will now say
why my hon, friends are not convine~
ed-—that is the thing to which I now
want to come—barring one fact which
I also wanted to specify just now so
that I may not miss it. There are one
or two other things, but I do not want
to miss this point because it was spe-
cifically raised here.

There was a question raised about
the Singareni collieries from the State
from which my hon. friend comes. He
said that this Government is not help-
ing them. Sir, this matter has not yet
been decided. It is going on between
the State concerned and us. It is not
that we are asking, as far as [ know,
today. I do not know what has hap-
pencd before. But I may say, as far
as I know today, the position is that
the Central Government is asking only
for one-third total share capital as a
condition for advancing funds. Natu-
rally so. When we are advancing
much more than the share capital, if
we ask for one-third share in it, I do
not know what wrong is committed in
this. I do not know why that should
not be given. Therefore, if they want
funds they should do so and, then
there may not be much difficulty. That
is the position today. But I am pre-
pared to examine it again.

I have full sympathy with the States.
We want to see that the States pros-
per and that the States also increase
their sources of income. That is what
we want today. Therefore, Sir, a con-
clusion may not be drawn that we are
not sympathetic to them. We have got
to be sure about these matters and see
that we advance money properly,



| FO§31  Detands for Grants 17 APRIL 1958  Demands for Grants 10532

because my hon. friend will, very
vightly, call me to account, call the
Government to account asking “Why
have you done so?” He should not
forget it when he himself is concern-
ed or his State is concerned. He should
have the same standards for all States
including his own.

Shri Tangamani: You cannot fetter
standards.

Shri Morarji Desai: I should be glad
if it is better standard, but I find that
it is not.

Shri Tangamani: I said ‘fetter’.

Shri Morarji Desai: My hon. friend,
Shri Mathur, complained that this
Government and its machinery are
very lax. He made charges against
the Ministers saying that they were
lax and not dynamic, because they did
not reply to some of his letters. What
do I find? I requested my hon. col-
league to give me the file so that 1
could convince myself as to what had
happened. He had asked for informa-
tion on about 8 or 9 points. They were
points covering almost everything
which rclated to the State. Naturally,
this information had to be called for
from the State. Whatever could be
obtained here was obtained and a long
reply was given to my hon. friend on
22nd November, to a letter which was
written in Secptember. Therefore, it
cannot be said that there was a great
delay. Only two points were left out,
which were very general and to which.
again, a reply was sent in April. Of
course, reminders were sent by my
hon. friend because he is very prompt
—and, I am very glad that he is very
prompt about it. On two points it was
stated that some of the information is
not obtainable quickly from the State.
Well, Sir, he should have trled to
obtain the information from the State
directly, if possible. He is a resident
there and he could have obtained the
information directly. If he could not
obtain it, we are trying to obtain it
for him. I do not say that we should
not help in getting it; but let him be
a little more sympathetic and see that

therz are also difficulties which cannot
be overcome. We do not claim. Sir...

Shri Harish Chanfira Mathur (Pali):
Sir, 1 rise on a point of personal
explanation. I think it is just the
other way that I said. I never com-
plaincd against the Minister. As a
matter of fact, I said that the hon.
Minister, sincere as he was, was trymng
to give me the information and that
he sent me interim replies. I have got
the verbatim copy of my own speech.
What I said was about the other Min-
ister, Shri Patil. I said that in spite of
two Ministers trying to get the infor-
mation they have not been able to
collect the same in six months.

Shri Morarji Desai: I myself per-
sonally heard his spcech; there is no
question of referring to the copy.

Shri Harish Chandra Mathur: lere
are the proceedings.

Shri Morarji Desai: Here is the
letter running into four pages. Therc-
fore, a reply was given to him, and it
is not as though no reply was given
to him. If he had said that some little
information has not been given, 1
would have understood him. Here is
the full reply. Out of 9 points, six
have been replied. Yet it is said that
the reply is not given for such a long
time. Well, hec may use very good
words for the Ministers but the infer-
ence was not quite good. It is that
inference that I am looking to. I am
looking to the substance of the
language and not to the actual words.
That is why I pointed out to him the
facts. I do not want to find fault with
him. I am only saying that let him be
a little bit more charitable to people
who are trying to do their work as
best as they can. We are not trying
to say that we are completely efficient.
cent per cent. efficient; I do not think
that he also is completely efficient or
any of us are completely efficient. No
human agency can be completely effi-
cient. What a human agency can see
is that they could go on constantly
improving and that is all that we are
trying to do, and towards that purpose,
a little sympathetic worg also iz use-
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.ful in order to make a man to lmpme
quicker. But if he is constantly found
fault with, then the effect is otherwise;
perhaps he becomes then indifferent
‘¢to criticism. That''is all that might
‘happen. It is that danger which 1
-wanted to guard against.” Therefore, 1
‘made this request.

"Then I come to the figures of arrears
of income-tax about which much has
been said. I do not say that arrears
are not heavy or that they should be
«disregarded. @ We should certainly
~<lear them, but the arrears are not
-what are imagined by them. The
arrears of uncollected income-tax and
allied taxes relating to war and imme-
diate post-partition period amounted
to Rs. 262'19 crores on the 31st De-
cember, 1957. Out of these arrears,
Rs. 3481 crores had not fallen due
for collection before 31-12-1987.
Therefore, that cannot be called
arrears. The balance is like
this. Over Rs. 16'5 crores represent
the demand which will be adjusted or
wiped off against double income-tax
relief and other claims when these
are settled. Demand to the extent of
Rs. 3164 crores is outstanding, pend-
ing appeal. In all, that amount comes
‘to Rs. 48° 14 crores. The amounts re-
«overable also are- there, amounting
40 Rs. 46-15 crores. Therefore, bet-
‘ween these two figures themselves, it
will mean about Rs. 94 orores. Of the
balance of the demands which had
fallen due before 31st, and was avail-
able for collection, namely, Rs. 132°99
crores, Rs. 83'5 crores are covered by
recovery certificates issued to Collec-
tors and normal recovery action is

being taken in respect of the balance..

This is all that is being done. The
various measures open to ‘the depart-
ment to enforce recovery or attach-
ment of movable assets from default-
ers, and from other parties are taken

I do not want to burden the House
just now with all the details, because
there is not much time for it. But I
would assure the hon. House that we
are allve to this,. If more progress

L
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has not been made. 0 fn. neconhn‘
to the expectations of the hon. Mem-
bers, I would only say that we shall
try to make further progress and we
shall try to see that the arrears are
wiped out as fast as possible. Yet,
I will have to admit here and now
that it will not be possible to reach
a stage when [ can say that there will
be no arrears. The nature of the work
is such that there are bound to be
some arrears every year, hut they
must- not continue for a- long- time.
They must go on being recovered from
time to time, so that there are not
old arrears. That is what we are try-
ing to see.

The départment is also trying to
plug the holes through which several
things escape, and this House itself
has made changes in the Income-tax
Act for the purpose of plugging these
holes.” All these things are being
done and yet, the more holes are plug-
ged, those who are adept in it make
more holes. That has been the expe-
rience the world over; it is not the
experience of this country ~only.
Therefore, we have also to find out
other ways of inducing the people to
be truthful and’ to give us more and
more rather than to hide more and
more. The only way of doing it is not
merely coercion, but the other way
also, and that is, to bring out the
better part of human nature so that
we are helped in this matter to make
them more conscious of the country’s
needs and to be more dutiful to this
country. That is all we should do.
But we will not do so by wholesale
condemnation as is indulged in some-
times even in this hon. House.

Now, some of these people who are
engaged in business and industry
were cialled sharks and octopuses. ™

Shri Prabhat Kar: Man-eaters.

Shri Mahanty: Shark liver oil is
very healthy,
Shri Morarjl Desal: Well, they may

also be called man-eaters. But is it
forgotten that there are sharks and
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octopuses and man-eaters in all class-
es of mankind?

An Hon. Member: The percentage is
greater. ‘ L.

Shri Morarji Desai: The percentage
is perhaps larger elsewhere. There-
fore there is no usde trying to refer
to percentage. What ‘T"want to say is,
jeolousies should nét come in this
matter. That is all.

.

Mr. Speaker: Some person may be
a cow, so long as he has no money.
The moment he gets money, he be-
comes a- shark. .

Shri Morarjt Desai: It is not merely
that. But, my hon. friends who called
them sharks do not mind going
to them, entreating them and asking
for their help where they are con-
cerned, and the conditions that have
been given by the Kerala Government
in this matter to persons to whom
these people object are the conditions
which have not been asked from other
States. Why? They have given those
conditions, because,—well, who were
the sharks in this country? That is
what could be seen. What is the
use of considering this matter in this
way? I do not think it profits us to
do so.

Shri Nagi Reddy: What are the
conditions there?

Shri C. D. Pande: Ask the Kerala
Government.

Shri Morarji Desai: The conditions
are known to their Government very
well. Why ask me about it?

Shri Nagi Reddy: Because he has
just now referred to them.

Shri Morarji Desal: The conditions
are full security for them to see that
they are not bothered as my hon.
friends are used to bother people
always. That is the main condition.

Mr. Speaker: Conditions or no con-
ditions, I would ask the hon. Members
not to mention names. After all, the
clanses are changing. It is not by
birth that a man is a rich man, Even
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during his own life-time he may be-
come a poor man.. And a poor man
may become rich. Therefore, calling
names in this House does not add to
our own prestige here. Let us avoid
all that as far as possible.

Shri Braj Raj Singh:
are meant.

Man-eaters

Mr. Speaker: I am sure it has es-
caped the attention of the hon. Mem-
ber. ‘He wanted to depict something.
For want of other words, he used it.
That is all.

Shri Morarji Desai: There is some-
thing sharkish in every person. No
person is free from it, but good peo-
ple try to suppress that, because the
meaning of a shark is that it attacks
without any reason or any provoca-

. tion. But some people try to sup-

press that tendency and some people
do not try to do it. That is all that
I can say.

Another question was raised about
the separation of audit and accounts.
The question was raised as to whether
it has been sought to be implemented.
This has been applied to three Minis-
tries in the Centre and it is work-
ing. We are also considering how it
can be applied to other ministries, In
the States too, when it was applied
to West Bengal and Saurashtra, it is
now found by the Comptroller
and Auditor-General that that is
not right and that is being switched
back. The present Comptroller and
Auditor-General had come to the
conclusion that this not perhaps

the best way. The audit and ac-
counts should remain together.
Therefore, let not my hon. friend

think that we are unmindful of the
advice given to us by the Comptroller
and Auditor-General.

Shri Harish Chandra Mathur: Has
the Government also come to that
conclusion?

Shri Morarjl Desal: This is under
consideration. Therefore, it is being
considered. But we have got to give
respect to the views of the
troller and Auditor-General which he

.
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wants us to do. Even when we are
giving respect to that advice if he is
going to find fault with us, I do not
know what is going to please him.
‘We consider that the Comptroller and
Auditor-General is certainly out of
the greatest assets for a proper Gov-
ernment and we certainly hear and
take his advice and that is being con-
sidered and decisions are made. In
this matter, the Comptroller and the
Auditor-General has himself come to
the conclusion that it may not be
wise to separate them now because it
also involves a lot of other matters
and more expenditurc. We do not
want to have more expenditure and
that also is one of the relevant argu-
ments in this matter.

In this conncction, I may also men-
tion the complaint about increased
expenditure of Government or ad-
ministration which requires to be cur-
tailed. Constant attempts are being
made. Various committees also are
being appointed. A special division
has been set up in order to study this
matter. We are trying to see and
find out where we can make retrench-
ment or economies in the administra-
tion and I hope that in course of time
we shall be able to show some results.
I am quite new to the department. I
cannot say immediately that I will
be able to do this or I will be able
to do that. It is a collective matter
for Government. I can only say that
I will contribute my part in it. and
we shall try to see that unnecessary
expenditure is 1emoved and that
wasteful expendit "*~¢ is completely
removed and eliminated. That is that
we all are trying to see. We are
studying it at present. I have started
it with my own Ministry, and I am
trying to see what results can be
achieved. Then it will give me ex-
perience and we can give the benefit
of it to other people also. That fis
how this question has been taken up.

I will now come to the economic
questions which have been raised. It
was said that there is over-production,
lesser consumption and higher prices.

Except in textiles. my hon. friend
could not give ahy other instance.

Shri Nagi Reddy: I said it is the
beginning of an economic recession.

Shri Morarji Desai: There is no
question of recession in this couniry.
Let 10t the recession idea obsess my
hon. friend. I do not think there 1s
any question of recession in this
country at all. Unless we fail our-
selves, why should there be recession?
It is a developing economy and there
is no scope for reccssion here unless
we do not pull together or try to hurt
cach other, as my hon. friends are
trying to do.

Shri Nagi Reddy: It is only a warn-
ing that one should be careful and
nothing else.

Shri Morarji Desai: We are as care-
ful as we can be. Perbaps my hon.
friends think that we are not as much
intelligent as they are. We are pre-
pared to profit by their intelligence,
but I would only request them to pro-
fit by our intciligence also. That will
make them botter people, if not more
intelligent.

Production has incrcased. consump-
tion has increased and it is therefore
that the prices do not go down. But
the prices do not go up as much as
they are going up in other countries.
Instcad of giving credit to this Gov-
ernment for keeping down inflation
to the minimum amount as compared
to many other countries, unnecessarily
fault is being found with it and peo-
ple's sentiments arce being excited in
order that they may be won away
from the Government. I am quite
surc that the hearts of this country’s
people are very sound and they will
not be deflected by these methods.

In the textile industry the reason
was quite different. It is not that
consumption has gone down; consump-
tion is there, but it is not increasing as
fast as it was expected. There was
more production considering that there
would be more consumption. But you
cannot go on having more and more
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increase in the prosperity of this
country cannot go on immediately as
we want it. We have got to go about
it patiently, not complacently, but not
impatiently. That is what we have
got to do and that is the line this
Government has taken.

1 ghall now come to the question of
the Plan. My hon. friend Shri Asoka
Mehta, said that we are not mindful
of these things: we are having a Plan
where there are unrelated, uncoordi-
nated schemes and confusion in it: it
cannot be called a flexible plan, ete.
He says there are areas of ignorance,
tangle-knote of confusion....

Shri Asoka Mehta: Not about the
Plan.

An Hon. Member: In our minds.

Shri Asoka Mehta: I said that
about the report on foreign exchange
position which you have given to us.
If your assistants had taken down

notes, I hope thev had taken them
down correctly.

Shri Morarji Desai: The notes were
taken by me: I was presert here all
the time.

An, Hon, Member: That is why the
confusion is there.

Shri Morarji Desai: 1 am only try-
ing to show where the confusion lies.
If I am allowed, I will be able to
show it. I am quoting only the ad-
jectives that were used; I am not say-
ing they are applied.

The word “core” of the plan has
been objected to. But what does my
hon. friend do? He is using words
like soft substance, periphery and all
that. Can we say “areas of ignorance,
tangle-knots of confusion” and all that?
He has said, there is senility on the
treasury benches. I do not know,
some otHer adjectives were also used.

Shri Nath Pal: These are not adjec-
tives; they are nouns.
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Shri Morarji Demui: They are nouna
used as adjectives. Let my hon.
friend have some knowledge about
these things, how nouns can be used
as adjectives. My hon. friend perhaps
does not know that, though he is an
expert.

Shri Nath Pai: New grammar!

Shri Morarji Desai: But let us now
first of all see what our Plan is and
why it has been made like that. I
know that the hon. House knows it,
but I do not think it would be wrong
of me to remind hon. Members about
how the Plan has been made. I do
not think there is any confusion about
the Plan itsclf in the minds of the
Ministry or the Planning Commission.
The Plan was deliberately made of the
sizc of which it is made. It is not that
these difficulties have arisen all of &
sudden and they were not known at
the time the Plan was framed. We
all want to arise the level of pros-
perity in this country and to remove
poverty from this country. If we want
to do that, we have got to work fast
enough; we cannot work at leisure
for a few centuries or even one cen-
tury in order to raise the level of
prosperity. We have, therefore, got
to take risks.

We successfully implemented the
First Five Year Plan: that gave us also
some confidence. Therefore, we took
risks even when they were pointed
out. We knew that therec are some
areas where we arc not quite sure of
the resources. What was going to
happen to those resources, we did not
know; but we were sure that we
might be able to find out ways and
means to meet those resources. That
was how it was considered and we
are succeeding to some extent in that.
1 do not say, therefore, that we were
as careful 1n the initial stages as we
should have been. That was on
account of the success, on account of
easier circumstances obtaining at that

. time and wec became a bit more con-

fident about it; we were riding on the
crest of the wave. If the steps now
taken by us had been, taken earlier,
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probably these things would not have
been noticed. They have made us
wiser. Not only that; they have bene-
fited us to some extent, because it has
‘Jed us to a more intensive effort to-
day and we are going now in the right
direction, in which we should have
gone. We are conscious of it and we
will see that such things do not occur
in future and that the progress is fast-
er and faster, as it should be. I do
not think my hon. friends want that
we should be so realistic that we
should be considering what the re-
sources are and because they are poor,
we should not make any further effort
to increase the resources. We must
increase the resources and stretch
them to some extent, if we want to
increase our prosperity; and, that is
what we are trying to do.

> In the matter of external resources
and internal resourccs, it is the same
story. We are trying to work on
those lines. It is not possible to con-
vince my hon. friends about the
results. That I can readily agree. It
is true that we have not been able
to put before the House the figures
which they are expecting. But that
is being compiled. The Planning
Commission is very busy in reassess-
ing the wholc Plan, so that the whole
thing can be put in detail and confu-
sion and tangle-webs may not remain.
Even if tangle-webs remain, we may
be able to explain them at any rate,
if they are not removed, because no-
body can say that it will be so simple,
that there will be no confusion or
tangle-web at any time. Something
will still remain. But it will also
depend upon the outlook or the
ideology in which a person believes. 1
know my hon. friend Shri Prabhat Kar
or his friends like Shri Nagi Reddy
will never believe in what I am
believing. He believes in a totali-
tarian State.

‘Shri Nagi Reddy: Question.

Shri Morarjli Desai: No amount of

reasons or arguments which are raised
by them are_going to convince me
that they belleve tn in any other State.
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Mr, Speaker: We see that they have
taken to democracy now.

Shrt Morarji Desai: It is only the
stéry of the brahmin and the three
thugs who went to the brahmin. 1
do not want to be in the position of
that brahmin. I am not going to be
deceived in this matter. They may do
all these things, ‘but it is not possible
to convince me that they are going to
change their methods.

Shri 8. M. Banerjee (Kanpur): The
hon. Minister has used the word
“thugs”. Is it consistent with the
dccorum of the House?

Mr. Speaker: I would like hon.
Members to avoid this as much as
possible. But if'd man says he is a
lion of this House, it does not mean
that he has got claws. Similies are
always there, but they are not to be
applied to cvery inch.

Shri Morarji Desai: I have absolu-
lutely no desire to apply it not only to
every inch, but any inch. But if my
hon. fricnds are very conscious of it,
what can I do?

Shri S, M. Banerjee: Is it in keeping
with the decorum of the House? We
know so many stories. (Interruption.)

Shri Morarji Desai: I am only say-
ing that I do not want to be deceived
by any outside circumstances.

Mr. Speaker: Order, order. As far
as possible, I would urge upon hon.
Members on both sides to try to avoid
expressions which may be misunder-
stood. My honest impression is, if a
person changes over from a totalitarian
state to democracy, if you go on tell-
ing that he is right, he will certainly
become a democcrat.

Shri Morarji Desai: 1 should certain-
ly like to believe that.

Shri Tangamani: The hon, Minister
has said. we must try to shoot to kill,
not disperse. That is the record of the
hon. Minister.
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Shri Meorarji Desai: 1 never said
that. The strongest point of my hon.
friend is not truth. Therefore he will
never admit it. He will never say
what I have said. .

Mr. Speaker: There are only a few
more minutes.

Shri Prabhat Kar:
monopoly.

Shri Nath Pai: In those few minutes
we want you to speak on economics,
not morals.

Wisdom is his

Shri Morarji Desai: It is not my
monopoly. 1 am not at all-wise. I
have never claimed it. .That is only
given to my hon, friends. They think
nobody is wise ¢xcept them. I am
preparcd to lcarn from them. That is
what 1 am saying. I only say that I
do not want to be led astray as they
want. .

M’r Speaker: The hon, Minister says
that all this criticism is due to their
ideslogy of a totalitarian state. If
they wanted to believe in democracy,
there will be a different criticism,

Shri S. M. Banerjee: Arc we dis-
cuasing the world budget?

Shri Tangamani: Democracy is not
the monopoly of the¢ Minister.

Shri Prabhat Kar: Is he replying to
the Finance Grants?  (Interruption.)

Shri Morarji Desai: My hon. friends
are not prepared to hear me because
they.feel that 1 have an cffective reply
for dhem.

sqme Hon. Members: Very effective.
reply. ,

Shri Morarji Desai: What can I do
if they do not want to hear? It is not
for them that 1 am speaking. I know
I cannot speak to them and I cannot
convince them. They are too clever
for me. I am not clever enough for
them. I want to protect some of my
own brothers and sisters who may be
drawn into their snare. Otherwise, I
would not have said it. I know I am
annoying my hon. friends. Why should
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they not be prepifed to hear these
plain truths? (Interruption.)

Shri Nath Pai: You are amusing,
not annoying.

Shri Morarji Desai: If my hon.
friends were amused, they would not
have made thc show which they are:
If they are amused I would
see happiness on their faces. I am:
seeing annoyance on their’ facés.

Some Hon. Members: We are enjoy-
ing.

Shri Morarjl Desal: They are ;nv-

noyed. I am enjoying; they are an--
noyed. 1 will go on enjoying even if’
they do not. ’

Mr. Speaker: There are only seven
minutes more.

Shri Morarji Desai: .’n\erefc'nf
What I am saying is, in the matter’ o'!’
our Plan, the Plan was for Rs. 430!1
crores. It stands at Rs. 4,800 crores-
today. Of course, it has been said
that there will be some more expen-
diture on account of increase in prices
and other things. Then, it will
become Rs. 54,00 crores. That, again,.
is also being assessed. How far we
will be able to do exactly is being.
assessed and will be put before this-
hon. House. I am giving my own.
conviction and my own feeling in this
matter. 1 say that we have m ade
this Plan deliberately. The;e are
difficultics in the way. There are-
difficulties of foreign exchange. When
we are trying to meet the foreign ex-
change difficulty successfully, my hoy.
friends try to say, you are - bé&ing:
drowned in foreign capital. They
do not want the Plan to succeed &nd
yet they go on making a claim that
they want the Plan to succeed. How
are foreign exchange . -difficulties - toe
be svlved except by a loan or except
by aid from other people? That is:
what we are trying to do. What are:
we doing? We are not begging of
other people.

‘Shri Nagi Reddy: I am sorry to in--
terrupt. 1 did not talk of loan. L.
talked of foreign private capital.
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Mr. Speaker: Does not matter.
Order, order; nobody need interrupt.
There is very little time.

Shri Morarji Desai: Whether it is
a loan or foreign exchange comes
from private capital, our purpose 15
served in the same way.

Some Hon, Members: How?

Shri Morarji Desai: What we have
to see is that our rules must be such
that we are not swallowed. ‘That is
all that we are trying to do.

Shri Nagi Reddy:
-economics.

Brush up your

Shri Morarji Desai: The House may
rest assured that if we are not going
to be swallowed by my hon. friends,
the world will not be able to swallow
‘us. I have no doubt about
that. 1 can promise they won’t be
able to swallow us because they are
not capable of doing so. We have
enough capacity to see that we are
not swallowed. In this matter, if we
are arranging this. we are not going
begging anywhere, There are friend-
ly countries and in all  sections.
Soviet Russia is helping us as the
‘U.S.A. is helping us. All countries
are helping us because we are friend-
ly to everybody. We believe in being
friendly to everybody. We do not
believe in being friendly to some
only as my hon. friends believe. We
are friends everywhere. 1 consider
them also as my friends.

Shri Ngal Reddy: On a point of
order, Sir, I wish when a reply is
given by an hon. Minister....

Mr, Speaker: What is the point of
-order?

Shri Nagi Reddy: That is what T
‘am coming to. He shou!d not mis-
represent the opinions expressed by
the Opposition. 1 said that foreign
private capital is to be excluded: not
foreign loans or any foreign assistance.
That is exactly my point. 1 gave an
example for my point. I want a direct
reply or no.reply.

l'i APR!L ma Diumcu :or Gmt-

Tos4

Shrlmnﬂ mmm m. What
is foreign cagmﬂ" ’

Mr. Speaker: There is no point c!
order in this. No single hon. Mem-
ber should feel that the reply of the
Minister is directed only to him. The
Minister gathers all the points that
have been said. Each one will divide
it according to what he has said and
apply the answer to himself =0 far as
that portion is concerned.

Shri Morarji Desai: I do not expect
that my hon. friends should accept
whatever I tell them and believe in
them. That is the truth of it. They
may believe in the facts. But, they
may not believe in the ideas. I do
not want them to believe if they do
not want to believe. But, why do
they want me to speak as they want
me to speak? I do not want them to
speak as I speak. Certainly, I should
like to convince them as they want to
convince me. Let us convince each
other. But, why get ragged in the
process or get annoyed in the process?
If I am saying this, I am not evad.
ing any issue. I am replying to their
arguments in the way they had made.
If they had not raised these issues, 1
would not have spoken about them.
That is why I have spoken about them.

Shri Nagi Reddy: Not in the way
they were made.

Shri Morarji Desal: I am sure
there are some more matters which
will be spoken again during the
debate on the Finance Bill. There "
will be another opportunity for me to
speak on them. Therefore, I do not
want to take more time now. 1 am
thankful again to hon. Members, all
of them, my hon. friend there too.
because they have educated me a good
bit. They have made me wiser and
also happier and capable of not being
deceived.

Mr. Speaker: T will now put all
the cut motions to the House.

All the cut motions were put and
negatived.
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H! Spesker: The quutwn o

“That the respective sums not
exceeding the amounts shown 1n
the fourth column of the Order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1959, in respect of
the heads of demands entered in
the second column thereof against
Demand Nos. 27 to 41 and 111 to
117 relating to the Ministry of
Finance.”

The motion was adopted

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.]

DEMAND No. 27—MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 1,45,54,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1859, in respect of
‘Ministry of Finance’”.

DemAND No. 28-—Cusroms

“That & sum not exceeding
Rs. 3,81,58,000 be granted to the
Pregident to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1959, in respect of
‘Customs’ ”.

Demanp No. 20-—-Unton Excrse DuTIES

“That a ' sum not exceeding
Rs. 7,21,32,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment

Dlumuoao-—'rmoxm
wcrLonmng Comromarion Tax, R,

“That a sum not exceeding
Rs. 4,96,28,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1959, in respect of
“Taxes on Income including Cor-
poration Tax, etc.’”.

Demanp No. 31—Orrom

“That a sum not exceeding
Rs. 34,34,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1959, in respect of
‘Opium’ ”»

Dxmanp No. 32—Srames

“That & sum not exceeding
Rs. 2,14,35,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 8lst
day of March, 1938, in respect of
asmps: »

DEMAND No. 33—Avunt?

“That a sum not exceeding
Rs. 9,19,03,000 be granted to the
President to complete the sum ne.
cessary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1989, in respect of
‘Audit’ ",

Dxmanp No. 34—-CurrENCYy -

“That a sum not exceeding
Rs. 3,39,30,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1989, in respect of
‘Currency’ ™.

Dymanp No. 35—Mmey

“That & sum -not exceeding
Rs. 43731,000 be granted to the
President to complets the sum ns-
eecnrytodurly'htuhmm'



cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1959, in respect of
“Territorial and Political Pen«
sions’ .

Dxmann No.
ALLOWANCES AND PENSBIONS

“That a sum not exceeding
Rs. 2,02,50,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1850, in respect of
‘Superannuation Allowsances and
Pensions'”.

DeEMAND No.
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF

Finance

“That a8 sum not exceeding
Rs. 28,50,32,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1859, in respect of
‘Miscellaneous Departments and
Other Expenditure under the
Ministry of Finance’”.

DEMand No. 39—PLANNING
Commssion

“That a sum not exceeding
Rs, 1,02,50,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
‘during the year ending the 31st
day of March, 1959 in respect of
‘Planning” Commission' *.

37-—SUPERANNUATION

38-—MISCELLANEOUS

“That 2 sum not exceeding
Rs. 6,11,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment -
during the year ending the 31st
day of March, 1959, in reapect of
‘Miscellaneous Adjustments bet~
ween the Union and State Govern-
men l'D.

DEMAND No. 41-—PREPARTITION
PAYMENTS

“That a sum not exceeding
Rs. 31,55,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1859, in respect of
‘Pre-partition Payment'”.

DEMAND No. 111—CArrran OUTLAY ON
INDIA SECUrtTY PRESS

“That a sum not exceeding
Rs. 10,15,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1859, in respect of
‘Capital Qutlay on India Security
Press’ ™.

Dxmand No.112—CariTAl, OUTLAY ON
CURRENCY AND COINAGE

“That a sum not exceeding
Rs. 2,66,38,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1859, in respect of
‘Capital Outlay on Currency and
coim‘en ”, .

DrvaND No.118—-CaPrrar OUTLAY ON
MinTs

“That a sum not exceeding
Rs. 4235000 be granted to the
President to complete the sum ne-



'-wm in course of payment . Mr, Speaker: T shall now put all
..'durhm year ending the 31st the other Demands to the vote of the.
: Mnrch,low.inrerpecto! House.

‘Capl 1 Outlay on Mints'”,

Denganp No. 114—Commured Varux
orF Pensions

“That a sum not exceeding
Rs. 41,909,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1959, in respect of
‘Commuted Value of Pensions'”.

The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dmt, to complete the sums

to defray the charges
that will come in course of pay-
ment during the year ending the
3ist day of March, 1859, in
respect of the heads of demands
entered in the second column
thereof againat—

Demands No. 76 to 77 relating
to the Ministry of Law,

Demand No. 101 relating to the
Department of Parliamentary
Aftairs,

DEMAND No. 115—PAYMENTS TO
RETRENCHED PIRSONNEL

“That a sum not exceeding
Rs. 11,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which

will come in course of payment Demand No. 102 ting Lok
during the year ending the 3lst Sabha, o 102 rela w0

day of March, 1959, in respect of
‘Payments to Retrenched Per- Demand No. 104 relating to Rajya
sonnel’ ”. Sabha,

DEMAND No. 116—OTHER CAPITAL Demand No. 105 relating to the
OUTLAY OF THE MINISTRY OF Secretariat of the Vice-Presi.
FINANCE dent.

The motion was adopted.
[The motions for Demands for Grants

which were adopted by the Lok
Sabha are reproduced below—Ed.]

DEMaND No. 75-—MINisSTRY OF Law

“That a sum not exceeding
Rs. 82,37,05,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment

during the year ending the 3ist
day of March, 1859, in respect of
‘Other Capital Outlay of the Min-
istry of Finance’”.

DEMAND No. 117--LOANS AND ADVAN.

cxS BY THE CENTRAL GOVERNMENT

“That & sum not exceeding
Rs. 66,51,68,000 be granted to the
President to complete the sum
necessary to defray the charges

*which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
df ‘Loans and Advances by the
Central Government' .

“That a sum not exceeding
Rs. 17,77,000 be granted to the
President to complete the sum ne.
cessary to defray the charges which
will come in course of
during the year ending the 3lst
day of March, 1939, in respect of
‘Ministry of Law’”.

Drzmanp No. 76—ELXCTIONS

“That & sum not exceeding
Rs. 1,66,20,000 be granted to the
President to complete the sum ne.
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1059, in 1espeet of
‘Elections’ ”, ’



., Roep®NDrTURE. UNDER TRE MRy of

Law

“That a sum not exceeding
Rs. 499000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
-during the year ending the 38ist
day of March, 1859, in respect of
“Miscellaneous Expenditure under
the Ministry of Law’'”,

DxmaNp No. 101—DEPARTMENT OF

PARLIAMENTRY AFFAIRS

“That 2 sum not exceeding
Rs. 206,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1939, in respect of
Department of Parliamentary
Affairs’ .

DrxMmanp No. 102-—-Lox SaBHA

“That a sum not exceeding
Rs. 90,15,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which

day of March, 1989, in respect of
‘Raya Sabha’”.

DxmaNp No. 105—SpcazTARiAT or THB
VICE-PRESIDENT

“That a sum not exceeding
Rs. 54,000 be granted to the
to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 8lst day of
March, 1959, im respect of ‘Secre-
tariat of the Vice-President’”.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Friday, the
18th April, 1988.





